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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI
O.A. NO. 620/2022

IN THE MATTER OF:

KAUSHAL KISHORE VISHWAKARMA ...APPLICANT

VERSUS

STATE OF PUNJAB AND OTHERS ...RESPONDENTS

WRITTEN SUBMISSIONS ON BEHALF OF RESPONDENT NO. 4 (NFL,

BATHINDA) & RESPONDENT NO. 7 (NFL, PANIPAT)

GENERATION OF CARBON SLURRY

1.

NFL started its commercial production in the year 1979 where it used Fuel Oil
(‘FO’)/ Low Sulphur Heavy Stock (‘LSHS”) as feedstock for the production of Urea
from 1979 till November, 2012. The Plant was based on the partial oxidation of FO
by the Shell Gasification process with the help of oxygen and steam at 55 Kg/cm2
at a temperature of 1,350 degrees Celsius. During the partial oxidation of FO, which
IS an energy-intensive process, carbon is generated due to inevitable thermal
cracking. The carbon so generated, called ‘Carbon Slurry’ (mixture of carbon and
water), was removed from the raw gas with the aid of water and collected in a carbon
separator.

In an endeavor to keep pace with clean technology and with a commitment to
sustainable development, the Plants of the Respondents were restructured in
November, 2012 after heavy investments. The feedstock was replaced from LSHS
to Natural Gas, which not only reduced the specific energy per metric tonnes of urea
but also lowered the carbon footprint. Resultantly, no carbon slurry has been
generated by the Respondents since the year 2012.

HWM RULES, 2016

3.

On 04.04.2016, Government of India notified the Hazardous and Other Wastes
(Management and Transboundary Movement) Rules, 2016 (hereinafter referred to
as ‘said Rules’) as amended, for the safe and environmentally sound regulation and
management of hazardous and other wastes. Under 18.2 of Schedule-I of the Rules,
carbon residue (slurry) from production of nitrogenous and complex fertilizers has
been categorized as Hazardous Waste. Hence, up until 2016, carbon slurry did not
attract the provisions of the said Rules.

The carbon residue (slurry) for production of nitrogenous and complex fertilizers
has been categorized as Hazardous Waste under 18.2 of Schedule-1 of the said Rules.
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It is reiterated that the Respondents have discontinued the generation of carbon
slurry as part of their operational practices as aforementioned and the storage and
disposal of the slurry generated prior to 2012 is being done in line with the said Rules
and other regulations of the Government of India.

5. It may be noted that the Respondents are now dealing with what is essentially a
legacy issue. This waste was generated prior to 2012 and has been progressively
disposed of by the Respondent in a responsible and environmentally safe manner in
compliance with the provisions of applicable law.

STORAGE/MANAGEMENT & DISPOSAL OF CARBON SLURRY

6. Since the Notification of the said Rules, the Respondents have been following the
required Rules, Regulations etc. for safe and environmentally sound management of
carbon slurry at its unit:

a)

b)

d)

““

Rules 3(21) defines ‘occupier’ as “...a person who has control over the
affairs of the factory or the premises and includes in relation to any
hazardous and other wastes, the person in possession of the hazardous or
other waste”.

Rule 4 of the said Rules lays down the responsibilities of the occupier for
management of hazardous and other wastes.

The Prohibition : This Rule prohibits the Respondents from freely dealing
with or disposing off the hazardous material (carbon slurry) and requires that
carbon slurry : (i) can only be sent or sold to an authorised actual user or shall
be disposed of in an authorised disposal facility; and (ii) can only be
transported from an occupier’s unit to an authorised actual user or to an
authorised disposal facility in accordance with the provisions of the said
Rules.

The Utilisation : Rule 9 of the said Rules lays down the manner in which
the utilisation of hazardous and other wastes is to be done i.e. the utilisation
of hazardous and other wastes as a resource or after pre-processing either
for co-processing or for any other use, including within the premises of the
generator, shall be carried out only after obtaining authorization from the
State Pollution Control Boards in respect of waste on the basis of standard
operating procedures or guidelines provided by the Central Pollution Board.
The Packaging and Labelling : Rule 17 of the said Rules lays down the
manner in which the packaging and labelling of hazardous and other wastes
is to be done i.e. any occupier handling hazardous or other wastes and
operator of the treatment, storage and disposal facility shall ensure that the
hazardous and other wastes are packaged in a manner suitable for safe
handling, storage and transport as per the guidelines issued by the CPCB
from time to time.
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e) The Transportation : Rule 18 of the said Rules lays down the manner in

which the transportation of hazardous and other wastes is to be done i.e. the
transport of the hazardous and other waste shall be in accordance with the
provisions of these rules and the rules made by the Central Government
under the Motor Vehicles Act, 1988 and the guidelines issued by the Central
Pollution Control Board from time to time in this regard.
The Respondents always ensure that the carbon slurry is transported /
disposed of by the authorised contractor(s) in closed trucks and containers,
affixed with labels containing the emergency numbers in case of any spillage
of the hazardous material, in accordance with the said Rule.

7. It is pertinent to highlight here that in terms of the said Rules, it limits the ability of
the Respondents to freely deal with or dispose of the hazardous material under
consideration. Only parties authorised or duly certified under the said Rules can
dispose of hazardous wastes and could not be sold to consumers / industries directly.
Furthermore, only valid authorised parties registered with the Central Pollution
Control Board (‘Respondent No0.9”) or the concerned SPCB could participate in the
tendering process. The requirements as per the said Rules for a party to apply in a
tendering process are: (i) valid consent to operate (Air & Water) from the
Respondent No.9 or SPCB. Copy of such consent to operate certificate (CTO) shall
be submitted to Metal Scrap Trade Corporation Limited (‘Respondent No.11") (
before participating in e-auction); (ii) valid authorization for storage, utilizing and
transportation of carbon slurry as per the said Rules. Such authorization / license
shall have a validity of at least 1 (one) year from the date of bidding; and (iii) in case
of transportation, the buyer shall obtain ‘No Objection Certificate’ in the name of
the Respondents from the concerned SPCB.

8. In a nutshell, the Respondents can only sell carbon slurry to intermediaries, who are
certified by the concerned competent authority and duly licensed. Thus, the
Respondents suffer a disability created by law whereby the Respondents cannot
freely deal with the product and have to strictly act in terms of the said Rules.

POLLUTERS PAY PRINCIPLE

9. In Environmental Law, the ‘Polluters Pay Principle’ is enacted to make the party
responsible for polluting the environment, to make good the damage caused to the
environment. The Apex Court in ‘M.C Mehta vs Kamal Nath & Ors. [2000 (6) SCC
213] defined Polluters-Pay Principle as: “In the matter of enforcement of
fundamental rights under Article 21, under the public law domain, the Court, in
exercise of its powers under Article 32 of the Constitution, has awarded damages
against those who have been responsible for disturbing the ecological balance
wither by running the industries or any other activity which has the effect of causing
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pollution in the environment. The court while awarding damages also enforces the
Polluters-Pay Principle which is widely accepted as means of paying for the cost of
pollution and control. To put in other words, the wrongdoer, the polluters, is under
an obligation to make good the damage caused to the environment.”

As illustrated by the Apex Court in the aforementioned judgment, only the polluter,
wrongdoer is under an obligation to make good the damage caused to the
environment.

Copy of the Judgment titled as “M.C. Mehta vs Kamal Nath & Ors.” is marked and
annexed herewith as DOCUMENT - 1.

It is pertinent to mention that the Respondents are the ‘occupier’ of the carbon slurry
and its duties are envisaged under the Rule 4 as aforementioned. The Respondents
are in due compliance of the duties as mandated by the said Rules. The carbon slurry
lying in the Respondents units respectively are stored in separate designated ponds
after taking all necessary precautions and following all the regulations and
guidelines issued by the Government of India. The details of the carbon slurry ponds
are as follows:

Respondent No.4 Size Respondent No.7 Size
Pond (sq. mts.) Pond (sq. mts.)
Pond Number 1 11,252 Part — A Area 33,150
Pond Number 2 12,610 Part — B Area 9,000
Pond Number 3 48,300 Total size 42,150
Total size 72,162

The carbon slurry ponds are brick lined with High-Density Polyethylene (‘HDPE’)
which is excellent in its durability, flexibility and im-permeability. HDPE is highly
resistant to environmental conditions and is widely used for the manufacture of
chemical tanks. To prevent any leaks or spillage from the ponds, the dyke walls are
raised by 3 to 5 meters from the carbon slurry storage level, and the average depth
of the carbon slurry ponds are approximately 6 meters. Furthermore, the dyke walls
around the carbon slurry ponds are surrounded by a lush tree cover.

The aforementioned carbon slurry ponds are built at a considerable distance from
human settlement to prevent any hazards while loading and unloading. To ensure
further safety, fencing has been done by the Respondents around the carbon slurry
ponds and security guards with proper gear and training have been posted. As an
added caution, a committee has been constituted by the Respondents for regular
monitoring of the carbon slurry ponds while carbon slurry is being lifted, to ensure
that the said Rules are complied with and no environmental harm or damage is
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caused during the process. In addition to this, the Respondent No.7 also installed
CCTV cameras around the ponds of their respective unit to aid the monitoring
process.

Therefore, under the Polluters-Pay Principle it is the wrongdoer under an obligation
to make good the damage caused to the environment. But, to the contrary the
Respondents have: (i) not polluted the air, water & land; and (ii) ensured that there’s
no leakage from its ponds. It is crucial to point out that the said Rules lay down the
Rules for the Respondents in the order in which it is bound to dispose of the
scheduled material. The Polluters-Pay Principle is vis-a-vis a liability created by law
and the Respondents who in turn are following the said Rules in order to dispose of
the material and are not violating any of the terms of such Rules, cannot be punished
with such a liability.

TESTING CONDUCTED: NON HAZARDOUS

14.

15.

16.

17.

In addition to the above, directions were issued by the Ministry of Environment,
Forest & Climate Change (‘Respondent No0.8’) vide Office Memo F.No.23-
88/2018-HSM, dated 09.10.2018, for the analysis of representative samples of
carbon slurry from carbon ponds of the Respondents respectively as per Schedule Il
of the said Rules.

The Respondent No.4 in compliance with the above directions issued by the
Respondent No.8, proceeded with the testing of carbon slurry lying in its ponds from
Alpha Test House, New Delhi vide Letter, dated 18.10.2018.

Copy of the Report of M/s Alpha Test House (ISO 9001-2008 Certified Testing
Laboratory), New Delhi, dated 15.11.2018, for the testing of carbon slurry conducted
by Respondent No.4 is marked and annexed herewith as DOCUMENT - 2.

Whereas, the Respondent No.7 in compliance with the above directions issued by
the Respondent No.8, proceeded with the testing of carbon slurry lying in its ponds
from Alpha Test House, New Delhi vide Letter, dated 01.11.2018. It is pertinent to
highlight that Alpha Test House is an ISO (9001-2008) certified Testing Laboratory.
As per the report / test analysis, the samples collected from the ponds of the
Respondents units indicated that the carbon slurry lying in the ponds is Non-
Hazardous as the Hazardous contents are below the detectable limits as per the
Schedule 11 of the said Rules.

Copy of the Report of M/s Alpha Test House (ISO 9001-2008 Certified Testing
Laboratory), New Delhi, dated 15.11.2018, for the testing of carbon slurry conducted
by Respondent No. 7 is marked and annexed herewith as DOCUMENT - 3.

Furthermore, abiding by the directions of Punjab Pollution Control Board
(‘Respondent No.2”), vide Letter No. 816, dated 12.02.2024, the Respondent No.4
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conducted an Environment Assessment Study in order to assess whether any
environmental damage was taking place for storing carbon slurry in the unit’s ponds.
The said assessment study was conducted by the Maharaja Ranjit Singh Punjab
Technical University (‘MRSPTU”), Bathinda. It is pertinent to mention that this
institute is approved by Respondent No.2. The environment assessment team of
MRSPTU collected groundwater samples from in and around the complex of
Respondent No.4 and carbon slurry samples from carbon ponds. As per the report /
test analysis, all the parameters are well within the prescribed limits of Schedule 11
of the said Rules. Furthermore, the water quality in the area is safe and meets all
relevant environmental standards (BIS, 2012-10500). Detailed report has been
already submitted to Respondent No.2 on 04.09.2024.

Copy of the Report / Assessment Study, dated 04.09.2024, conducted by Maharaja
Ranjit Singh Punjab Technical University is marked and annexed herewith as
DOCUMENT - 4.

UNDERTAKINGS BY RESPONDENT NO.5

18.

19.

Respondent No.5 - an authorised party under the said Rules, was the party contracted
to dispose of the carbon slurry lying in the Respondents units. However, there was
gross delay caused by the Respondent No.5, which led to an oral undertaking being
given by Respondent No.5 in the captioned matter to this Hon’ble Tribunal,
committing to collect, lift, transport, and utilize the entire quantity lying in the ponds
of the Respondents within the committed time i.e. 30.09.2024. Vide Letter, dated
22.06.2024, the Respondent No.5 reaffirmed its commitment to lift 100% of the
material within the committed time. Till date, Respondent No.5 has not been able to
lift the entire quantity from the ponds of the Respondents.
Copy of the Letter, dated 22.06.2024, sent by the Respondent No.5 reaffirming its
commitment to lift 100% of the material, is marked and annexed herewith as
DOCUMENT - 5.
In addition to the above, this Hon’ble Tribunal vide Order, dated 15.10.2024, was
pleased to issue directions to the Respondents to take appropriate action and extend
requisite facilities at the storage site to the Respondent No.5, with respect to the
financial conditions being faced by the Respondent No.5, for ensuring expeditions
disposal of carbon slurry. In light of these directions, following steps were taken by
the Respondents to financially support the Respondent No.5:
a) Respondent No.4:

The Respondent No.5, vide email, dated 10.01.2025, requested for

refund of unutilised amount lying with the Respondent No.4. After

several meetings, deliberations and discussion, and a part of their

endeavor to ensure timely lifting of carbon slurry, it was decided that the

Respondent No.4 would provide support to the Respondent No.5 for

completely lifting the balance material, in line with the directions issued
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by this Hon’ble Tribunal on 15.10.2024. During another meeting on
28.02.2025, it was agreed between the representatives of the Respondent
No.4 and the Respondent No.5 that the Respondent No.4 will release an
amount of Rs.1,60,00,000/- (Rupees One Crore Sixty Lacs Only) to the
Respondent No.5 to meet the working capital requirement for lifting the
carbon slurry subject to submission of an Undertaking-cum-Indemnity
Bond by the Respondent No.5. It was also agreed upon by the
Respondent No.5 that they will lift 5000 MT of carbon slurry from the
Respondent No.4’s ponds by 31.07.2025 and all remaining material by
31.03.2026. The same was reiterated by the Respondent No.5 in its
Letter, dated 28.02.2025, to the Respondent No.4.

The Respondent No.4, vide Letter, dated 12.03.2025, informed the
Respondent No.5 that they are willing to release the funds subject to the
above-mentioned conditions. Thereafter, the Respondent No.4 vide
email, dated 19.03.2025, reminded the Respondent No.5, to submit the
above-mentioned undertakings. Subsequently, on 26.03.2025, the
Respondent No.5 submitted the Undertaking-cum-Indemnity Bond and
issued Post-dated cheques for an amount of Rs.1,60,00,000/- (Rupees
One Crore Sixty Lacs Only) in favour of Respondent No.4. Upon
receiving the above-mentioned Undertaking-cum-Indemnity Bond and
Post-dated cheques, the Respondent No.4 on 29.03.2025 released an
amount of Rs.1,60,00,000/- (Rupees One Crore Sixty Lacs Only) to the
Respondent No5.

Copy of Order, dated 15.10.2024, passed by this Hon’ble Tribunal in the
captioned matter is marked and annexed herewith as DOCUMENT - 6.
Copy of letter, dated 28.02.2025, sent by the Respondent No.5 to the
Respondent No.4 is marked and annexed herewith as DOCUMENT —
7.

Copy of letter, dated 12.03.2025, sent by the Respondent No.4 to the
Respondent No.5 is marked and annexed herewith as DOCUMENT —
8.

Copy of email, dated 19.03.2025, sent by the Respondent No.4 to the
Respondent No.5 is marked and annexed herewith as DOCUMENT —
9.

Copy of letter, dated 26.03.2025, sent by the Respondent No.5 to the
Respondent No.4 is marked and annexed herewith as DOCUMENT —
10.

b) Respondent No.7:
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The Respondent No.5, vide email, dated 10.01.2025, requested for
refund of unutilised amount lying with the Respondent No.7. After
several meetings, deliberations and discussion, and a part of their
endeavor to ensure timely lifting of carbon slurry, it was decided that the
Respondent No.7 would provide support to the Respondent No.5 for
completely lifting the balance material, in line with the directions issued
by this Hon’ble Tribunal on 15.10.2024. The Respondent No.7
requested the Respondent No.5 to submit their detailed action plan with
respect to lifting of carbon slurry. Vide email, dated 10.02.2025 and
thereafter on 17.02.2025, the Respondent No.5 sent their proposal to the
Respondent No.7, inter-alia requesting for (i) refund of the advance
deposited along with the interest; (ii) grant of Rs.5,50,00,000/- (Rupees
Five Crores Fifty Lacs Only); and (iii) supply of material on free of cost
basis. During a meeting held on 01.03.2025, the Respondent No.7 would
be willing to extend financial support to the extent of the balance amount
deposited by Respondent No.5 with Respondent No.7 subject to: (i)
submission of Bank Guarantee of equivalent amount by the Respondent
No.5; and (ii) submission of lifting plan for the carbon slurry by the
Respondent No.5.

Thereafter, subsequent to various discussions between the Respondent
No.5 and Respondent No.7, final proposal was submitted by the
Respondent No.5, vide Letter, dated 17.03.2025. In response to the
Letter, the Respondent No.7, vide Letter, dated 25.03.2025, acceded to
their request as described under - subject to them submitting
Undertaking-cum-Indemnity Bond on a non-judicial stamp paper along
with Post-Dated Cheques for the above-mentioned amount: (i) release
an amount of Rs.1,69,99,542/ (Rupees One Crore Sixty Nine Lacs
Ninety Nine Thousand Five Hundred Forty Two Only) i.e. 25% of the
balance advance amount deposited with Respondent No.7 to the
Respondent No.5, against which the Respondent No.5 shall lift 4208MT
of carbon slurry within a period of 5 months from the date of issue of
Sale Order/Intimation Letter i.e. 25.03.2025; (ii) supply of power on free
of cost basis at one point in battery limit of Respondent No.7; (iii)
providing free portable water in battery limit of the Respondent No.7;
(iv) providing steam on free of cost basis at battery limit of Respondent
No.7; and (v) allow the Respondent No.5 for mobilization/operation and
for maintenance of their mobile/skid mounted material handling and
water load reducing unit at the site itself, for speedier clearance of actual
carbon material at the earliest possible time.
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However, the Respondent No.5 submitted, vide email, dated
26.03.2025, that they regret making any commitment to lift the carbon
slurry even though Respondent No.7 is ready to give financial support
of Rs. 1,69,99,542 (Rupees One Crore Sixty Nine Lacs Ninety Nine
Thousand Five Hundred Forty Two Only) along with other support. It is
to be noted that since 05.03.2025, no action has been taken by the
Respondent No.5.

Copy of letter, dated 17.03.2025, sent by the Respondent No.5 to the
Respondent No.7 is marked and annexed herewith as DOCUMENT -
11.

Thus, it can be seen that the Respondents have left no stone unturned to ensure safe
storage and management of carbon slurry and its efficient disposal. The Respondents
are ready and willing to extend all possible and feasible support to the Respondent
No.5 to ensure efficient and timely lifting and disposal of carbon slurry from its
ponds.

EFFORTS PUT IN BY THE RESPONDENTS TO EXPEDITE THE DISPOSAL
OF CARBON SLURRY

SOLE BUYER
20. It is further pointed out that M/s Shubham Sales Company (‘Respondent No.5) is
the only authorised contractor dealing in carbon slurry. The Respondents are left
with no other option/choice, but to recourse and depend on Respondent No.5 to lift
the entire quantity of carbon slurry lying in the units of the Respondents respectively.

RESPONDENT NO.4

21. The Respondent No.4 vide email, dated 11.09.2024, requested Respondent No.11 to
provide an upto date list of registered parties specifically dealing in disposal of
carbon slurry. In Reply to this email, Respondent No.11 vide email, dated
17.09.2024, clarified that as per the records Respondent No.5 is the only one dealing
in carbon slurry. In addition to this, the Respondent No.4 vide emails, dated
20.09.2024, 25.09.2024, 07.11.2024, 17.12.2024 and 18.12.2024, requested
Respondent No.11 again to provide the list of all previous registered buyers/parties
who participated for the auctions of disposal of carbon slurry. In response, the
Respondent No.11 vide email, dated 24.12.2024, informed the Respondent No.4 that
only 3 (three) parties namely — (i) Respondent No.5; (ii) M/s Shivam Chemicals,
Panipat; and (iii) M/s Mirzapur Metal Refinery; had earlier participated in the
auctions of carbon slurry.
Copy of email, dated 11.09.2024, sent by the Respondent No.4 to the Respondent
No.11 is marked and annexed herewith as DOCUMENT - 12.
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Copy of email, dated 17.09.2024, sent by the Respondent No.11 to the Respondent
No.4 is marked and annexed herewith as DOCUMENT - 13.

Copy of reminder emails (dated 20.09.2024, 25.09.2024, 07.11.2024, 17.12.2024
and 18.12.2024) sent by the Respondent No.4 to the Respondent No.11 are marked
and annexed herewith as DOCUMENT - 14 (colly).

Copy of email, dated 24.12.2024, sent by the Respondent No.11 to the Respondent
No.4 is marked and annexed herewith as DOCUMENT - 15.

The Respondent No.4 with a proactive approach wrote an email dated, 14.09.2024
to M/s Mirzapur Metal Refinery (as they participated in the initial Tender floated by
the Appellant for disposal of carbon slurry), requesting them to confirm whether they
are still dealing in disposal of carbon slurry. However, receiving no reply, the
Respondent No.4 sent another email dated 19.09.2024 to M/s Mirzapur Metal
Refinery, requesting them again to confirm whether they are still dealing in disposal
of carbon slurry. During the telephonic conversation between the parties on
19.09.2024 itself, it was clarified by M/s Mirzapur Metal Refinery that they have
stopped dealing in disposal of carbon slurry.

Copy of email, dated 14.09.2024, sent by the Respondent No.4 to M/s Mirzapur
Metal Refinery is marked and annexed herewith as DOCUMENT - 16.

Copy of email, dated 19.09.2024, sent by the Respondent No.4 to M/s Mirzapur
Metal Refinery is marked and annexed herewith as DOCUMENT - 17.

In the meanwhile the Respondent No.4 vide email dated, 14.09.2024, also
approached M/s Shivam Chemicals, requesting them to confirm whether they are
still dealing in disposal of carbon slurry, as they participated in the initial Tender
floated by the Respondent No.4. However, this email too went unanswered and the
Respondent No.4 sent another email dated 19.09.2024, requesting M/s Shivam
Chemicals for its confirmation. In Reply to this email, M/s Shivam Chemicals vide
Email dated, 20.09.2024, clarified that while they are still dealing in disposal of
carbon slurry, however, their current authorisation certificate is under renewal
process. In addition to the Reply by M/s Shivam Chemicals, the Respondent No.4
vide Email dated, 23.09.2024, sent to M/s Shivam Chemicals, requested them to
further provide: (i) latest copy of sale order of carbon slurry executed by them; and
(ii) date of expiry of the Hazardous Waste Authorization for dealing in carbon slurry.
However, this email too went unanswered and the Respondent No.4, further sent
emails, dated 25.09.2024, 07.11.2024 and 17.12.2024, to M/s Shivam Chemicals
reiterating the list of documents required by them. In response, M/s Shivam
Chemicals vide email, dated 02.01.2025, reiterated that their current authorisation
certificate is under renewal process. However, the Respondent No.4 vide email,
dated 14.01.2025, informed M/s Shivam Chemicals that only after obtaining the
Hazardous Waste certificate, they will be considered for disposal of carbon slurry
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and subsequently, requested M/s Shivam Chemicals to get the certificate on priority
basis.

Copy of email, dated 14.09.2024, sent by the Respondent No.4 to M/s Shivam
Chemicals is marked and annexed herewith as DOCUMENT - 18.

Copy of email, dated 19.09.2024, sent by the Respondent No.4 to M/s Shivam
Chemicals is marked and annexed herewith as DOCUMENT - 19.

Copy of email, dated 20.09.2024, sent by M/s Shivam Chemicals to the Respondent
No.4 is marked and annexed herewith as DOCUMENT - 20.

Copy of email, dated 23.09.2024, sent by the Respondent No.4 to M/s Shivam
Chemicals is marked and annexed herewith as DOCUMENT - 21.

Copy of reminder emails (dated 25.09.2024, 07.11.2024 and 17.12.2024) sent by the
Respondent No.4 to M/s Shivam Chemicals is marked and annexed herewith as
DOCUMENT - 22 (colly).

Copy of email, dated 02.01.2025, sent by M/s Shivam Chemicals to the Respondent
No.4 is marked and annexed herewith as DOCUMENT - 23.

In an endeavor to dispose of the carbon slurry at the earliest, the Respondent No.4
wrote an email, dated 20.09.2024, to M/s Gujarat Narmada Valley Fertilizers &
Chemicals Limited (‘GNVFCL’), requesting them to share their methodology /
procedure being adopted for feeding carbon in the coal fired boilers as well as the
precautions & guidelines being complied by them. In response to the above-
mentioned letter, GNVFCL vide email, dated 22.09.2024, suggested few procedures
to / steps to be followed by the Respondent No.4 for a successful utilisation of carbon
soot to the boilers. It is pertinent to highlight that Gujarat Pollution Control Board
has duly granted authorization to GNVFCL for utilisation of carbon in their coal
fired boilers.

Copy of letters exchanged between Respondent No.4 and M/s Gujarat Narmada
Valley Fertilizers & Chemicals Limited is marked and annexed herewith as
DOCUMENT - 24 (colly).

Thereafter, the Respondent No.4 vide Letter, dated, 23.09.2024, requested the
Respondent No.2, to provide an upto date list of Licensed Contractors, registered
with them, who in turn could assist in expediting the process of lifting the carbon
slurry lying in the ponds of the Respondent No.4 within a period of 180 days in a
time bound manner. In response, the Respondent No.2 vide Letter, dated 10.01.2025,
informed the Respondent No.4 that there is no re-processor of Hazardous Waste of
Category 18.2 i.e. carbon slurry in the state of Punjab.

Copy of letter, dated 23.09.2024, sent by the Respondent No.4 to the Respondent
No.2 is marked and annexed herewith as DOCUMENT 25.

Copy of letter, dated 10.01.2025, sent by the Respondent No.2 to the Respondent
No.4 is marked and annexed herewith as DOCUMENT 26.
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RESPONDENT NO.7

26.

217.

That in order to dispose of the carbon slurry lying in the ponds of Respondent No.7’s
unit, in a timely and prompt manner, the Respondent No.7 wrote multiple emails to:
(i) M/s CCIL - 13.02.2023, 16.03.2023, 20.05.2023 and 20.09.2024; and (ii) M/s
Shaligram Shukla Private Limited - 23.02.2023; requesting them to confirm whether
they are authorised by the Pollution Control Board for collection, transportation and
utilisation of carbon slurry. However, till date no response has been received.

Copy of emails (dated 13.02.2023, 16.03.2023, 20.05.2023 and 20.09.2024), sent by
the Respondent No.7 to M/s CCIL are marked and annexed herewith as
DOCUMENT 27 (colly).

Copy of email, dated 23.02.2023, sent by the Respondent No.7 to M/s Shaligram
Shukla Private Limited is marked and annexed herewith as DOCUMENT 28.

As per the notification from Respondent No.8, disposal of carbon slurry is to be as
per the Hazardous and Other Wastes (Management and Transboundary Movement)
Rules, 2016 and as per the Central Pollution Control Board Guidelines, 2017 (for
pre-processing and co-processing of Hazardous and other wastes in cement plant).
Under these guidelines, there are a few cement industries that can use carbon slurry
in kilns (for processing). Keeping this in mind, the Respondent No.7 vide email
dated, 16.03.2023, approached M/s Shree Cement, requesting them to confirm
whether carbon is being utilized in their industry or not. In Reply to this email, M/s
Shree Cement vide email dated, 16.03.2023, requested the Respondent No.7 to
provide sample of: (i) 10 kg carbon slurry for test analysis; and (ii) dry fly ash; and
also set up a meeting with the Respondent No.7. In addition to the Reply by M/s
Shree Cement, the Respondent No.7 vide email dated, 16.03.2024, requested M/s
Shree Cement for setting up a meeting at the Respondent No.7’s office on
17.03.2023. However, no response was received.

Thereafter, the Respondent No.7 vide email dated, 20.05.2023, approached M/s
Shree Cement again, requesting them to respond to the email dated 16.03.2023. In
Reply to this email, M/s Shree Cement vide email dated, 20.05.2023, duly set up a
meeting with the Respondent No.7. In addition to this, a reminder email, dated
14.01.2025, was also sent to M/s Shree Cement, requesting them to confirm whether
carbon can be utilised in their industry or not. However, these efforts put in by the
Respondent No.7 to get M/s Shree Cement on board, went down the drain.

Copy of email, dated 16.03.2023, sent by the Respondent No.7 to M/s Shree Cement
is marked and annexed herewith as DOCUMENT - 29.

Copy of email, dated 16.03.2023, sent by M/s Shree Cement to the Respondent No.7
is marked and annexed herewith as DOCUMENT - 30.

Copy of emails, dated 20.05.2023, exchanged between M/s Shree Cement and
Respondent No.7 are marked and annexed herewith as DOCUMENT - 31 (colly).
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Copy of email, dated 14.01.2025, sent by the Respondent No.7 to M/s Shree Cement
is marked annexed herewith as DOCUMENT - 32.

Pursuant thereto, the Respondent No.7 wrote emails, dated 16.03.2023, 20.06.2023
and 14.01.2025; to M/s Ultra Tech Cement, requesting them onfirm whether carbon
is being utilized in their industry or not. However, no response hato cs been received
till date.

Copy of emails (dated 16.03.2023, 20.06.2023 and 14.01.2025), sent by the
Respondent No.7 to M/s Ultra Tech Cement, are marked and annexed herewith as
DOCUMENT - 33 (colly).

In the meanwhile, on 22.05.2023, the Respondent No.7 with a proactive approach
also wrote emails to: (i) M/s ACC Limited; (ii) M/s India Cements; (iii) M/s Zuari
Cement Limited; (iv) M/s Sagar Cements Limited; (v) M/s Anjani Portland Cement
Limited; and (vi) M/s NCL Industries (cement division); requesting them to confirm
whether they are authorised by the Pollution Control Board for utilisation of carbon
slurry. It is pertinent to highlight that a reminder email, dated 20.09.2024, was also
sent by the Respondent No.7 to the above-mentioned Cement companies. However,
till date no response has been received.

Copy of emails, dated 22.05.2023, sent by the Respondent No.7 to the Cement
Industries are marked and annexed herewith as DOCUMENT - 34 (colly).

Copy of emails, dated 20.09.2024, sent by the Respondent No.7 to the Cement
Industries are marked and annexed herewith as DOCUMENT - 35 (colly).

Thereafter, the Respondent No.7 wrote emails to: (i) Uttar Pradesh Pollution Control
Board - 30.01.2023; (ii) Madhya Pradesh Pollution Control Board - 31.01.2023; and
(ii1) Gujarat Pollution Control Board - 30.01.2023; requesting the Boards to list out
the parties who have been issued the authorisation for collection, transportation and
utilisation of carbon slurry. In order to follow up with these above-mentioned
Pollution Control Boards, the Respondent No.7, on 16.03.2023, wrote another email
requesting the Boards to list out the parties. However, till date no response has been
received.

Copy of email (dated 30.01.2023, 31.01.2023 and 30.01.2023) sent by the
Respondent No.7 to Pollution Control Boards are marked and annexed herewith as
DOCUMENT - 36 (colly).

Copy of emails, dated 16.03.2023, sent by the Respondent No.7 to Pollution Control
Boards are marked and annexed herewith as DOCUMENT - 37 (colly).

The Respondent No.5 vide email, dated 18.04.2024, requested the Respondent No.7
the following: (i) designated area for placement of trucks and billing on all days of
the month; (ii) improvement in billing software; (iii) 3 phase electricity supply (to
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be noted: Respondent No.5 undertakes to pay the monthly bills for the usage, for
running of tubewell); and (iv) allow mechanical screening and packaging machine
for separation of carbon from high ash mixed material. In Reply to this email, the
Respondent No.7 vide letter, dated 30.04.2024, clarified that: (i) placement of trucks
and billing on all days of the month will be allowed, provided that Respondent No.5
intimates the Respondent No.7 one day in advance so that necessary manpower can
be arranged; (ii) the billing software is working normally but in case any issue arises,
the same will be resolved expeditiously; (iii) 3 phase electricity supply will be
provided; (iv) mechanical screening and packaging machine may be allowed (to be
noted: this will only be allowed, provided the Respondent No.5 guarantees to lift the
entire quantity of carbon slurry by 31.03.2025); and (v) requested Respondent No.5
to deploy more trucks on a daily basis to expedite lifting.

Copy of email, dated 18.04.2024, sent by the Respondent No. 5 to the Respondent
No.7 is marked and annexed herewith as DOCUMENT - 38.

Copy of letter, dated 30.04.2024, sent by the Respondent No. 7 to the Respondent
No.5 is marked and annexed herewith as DOCUMENT - 309.

Despite these above-mentioned approvals given by the Respondent No.7, there were
still discrepancies on part of the Respondent No.5 relating to: (i) deployment of less
trucks on a daily basis; (ii) lifting of carbon slurry on a very slow-pace; and (iii)
demanding an extension of electric line (to be noted: 3 phase electricity supply has
already been provided by the Respondent No.7). These discrepancies were
communicated to the Respondent No.5 through various emails.

Thereafter, the Respondent No.7 wrote a letter, dated 10.09.2024, requesting
Haryana State Pollution Control Board (‘Respondent No.6”), to provide an upto
date list of Licensed Contractors, registered with the Respondent No.6, who in turn
could assist in expediting the process of lifting the carbon slurry lying in the ponds
of Respondent No.7 within a period of 180 days in a time bound manner. In
furtherance to this, the Respondent No.7 wrote another letter dated, 13.09.2024, to
Respondent No.6, reiterating the contents of the letter dated, 10.09.2024.

Copy of letter, dated 10.09.2024, sent by the Respondent No.7 to the Respondent
No.6 is marked and annexed herewith as DOCUMENT - 40.

Copy of letter, dated 13.09.2024, sent by the Respondent No.7 to the Respondent
No.6 is marked and annexed herewith as DOCUMENT - 41.

The Respondent No.7 vide email, dated 17.09.2024, sent to Respondent No.11,
requested them to provide the list of all the registered buyers / parties dealing in
lifting of carbon slurry. In Reply to this, vide email dated, 17.09.2024, Respondent
No.11, clarified that they don’t maintain a separate record of buyers / parties as
carbon residue / slurry does not fall under Schedule 1V of the HWM Rules, 2016 and
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the amendments thereafter. In addition to this, they requested the Respondent No.7
to mention the clause no./section no. of the NGT OA which required the Respondent
No.11 to provide the list of the buyers of carbon slurry so that they may try to use
the backend database of theirs and try to get the requisite information. The
Respondent No.7 replied to this email, vide email, dated 18.09.2024, mentioning the
clause no./section no. and again requested the Respondent No.11 to provide the list
of all the registered buyers / parties dealing in lifting of carbon slurry.

The Respondent No.7 also sent a reminder email, dated 11.01.2025, to the
Respondent No.11 reiterating the above-mentioned requirements. In response, the
Respondent No.11 vide email, dated 13.01.2025, informed the Respondent No.7 that
‘currently there is no registered bidder having valid license for purchase of
hazardous waste — registered with MSTCL. As MSTC has not e-auctioned carbon
slurry for any of its registered sellers for last 4-5 years and as such bidders may not
have renewed the license for carbon slurry on MSTC portal’.

Copy of emails (dated 17.09.2024, 18.09.2024, 11.01.2025 and 13.01.2025)
exchanged between the Respondent No.7 and Respondent No.11 are marked and
annexed herewith as DOCUMENT - 42 (colly).

In order to find a ray of hope, the Respondent No.7 once again wrote a letter, dated
08.11.2024, to the Respondent No0.6, requesting them to provide requisite
information and extend requisite assistance to the Respondent No.7 for exploring the
possibility of giving additional work orders to some more authorised contractors for
lifting carbon slurry at earliest possible.

Copy of letter, dated 08.11.2024, sent by the Respondent No.7 to the Respondent
No.6 is marked and annexed herewith as DOCUMENT - 43.

It is submitted that there are a lot of intricacies involved in the lifting and disposal
of carbon slurry under the said Rules which must be complied with. As stated above
in the correspondences, carbon slurry can only be lifted by contractors authorised by
the State or Central Pollution Control Board. Furthermore, carbon slurry cannot be
directly sold to its end users in the open market and must be lifted with utmost care
and precaution.

Thus, as can be seen, the Respondents have left no stone unturned to ensure safe
storage and management of carbon slurry and its efficient disposal. Carbon slurry,
last generated by the Respondents in 2012, is kept in isolated ponds specifically
designated for the storage of hazardous waste. Furthermore, the Respondents as
mentioned above have taken considerate measures under its belt to ensure a speedy
disposal of carbon slurry. It is further reiterated that the Respondents shall take all
steps necessary to support any licensed contractor in its endeavour and expedite the
disposal of carbon slurry lying in its ponds



1547 16

DOCTRINE OF IMPOSSIBILITY

38.

Moreover, the process of lifting the carbon slurry from the Respondents ponds are
heavily regulated under the said Rules, which impose stringent conditions on
handling, transportation, and disposal of such hazardous waste. Compliance with
these provisions requires adherence to detailed procedural and technical standards,
rendering the task even more unfeasible under current conditions. In light of these
physical and legal constraints, the situation falls under the doctrine of impossibility,
wherein performance of the obligation within a stipulated period of time as
prescribed under law has become toilsome due to unforeseen and insurmountable
barriers beyond the control of the Respondents.

CONCLUSION

39.

40.

The Respondents are currently incurring substantial expenditure, amounting to
crores of rupees, to ensure the safe maintenance of the plant and the environmentally
responsible storage of carbon slurry. These efforts are being undertaken in a diligent
and continuous manner, in strict adherence to applicable environmental and safety
standards.

The respondents are facing considerable difficulty in engaging alternative
intermediaries for the lifting and handling of carbon slurry, primarily due to the fact
that, at present, only one individual/entity (Respondent No.5) has been authorised
by the Respondent No.2 & Respondent No.6 to undertake such activities. This
regulatory limitation has created a bottleneck, severely restricting the Respondents
ability to explore or appoint other qualified vendors, despite ongoing efforts to do so
in compliance with environmental norms and statutory requirements.

THROUGH

Jovae Ao

(YESHI RINCHHEN) (JUVAS RAWAL)
COUNSELS FOR THE RESPONDENT NO .4 & 7
ZEUS LAW ASSOCIATES

2, Palam Marg, Vasant Vihar,

New Delhi - 110 057

Tel.: 011- 41733090; 8810213725
juvas.rawal@zeus.firm.in

Place: New Delhi
Date: 23.05.2025
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accommodate the Special Court for which even a judicial officer has been
appointed who is stated to have taken charge on 7-4-2000. Lakhs of rupees
are shown to have been spent for the conduct of a smooth, speedy, fair and
impartial trial. The transfer of the case, at this stage, is not only against the
interests of the prosecution but also against the interests of the other accused
persons, the prosecution witnesses and the convenience of all concerned in
the matter. We are satisfied that a fair and speedy trial of the case is possible
at Coimbatore and the accused persons including the petitioners need not
have any cause for apprehension.

12. In this regard we have also perused the figures furnished to us
showing the authorised accommodation and the actual population in the lock-
ups in the State of Tamil Nadu. Whereas in Coimbatore Central Prison the
authorised accommodation is for 2208 persons and the present lock-up
strength is only 1998, in Chennai the position is otherwise; as against
authorised accommodation of 1419 persons, 1765 have been and are being
accommodated. We cannot lose sight of the statement made on behalf of the
respondents that in Coimbatore Central Prison separate cells have been
renovated for accommodation of 168 accused persons in the instant case and
such a facility is not available elsewhere in any other prison.in that State.

13. The present petitions which are totally misconceived are hereby
dismissed with a direction to the trial court to expedite the trial and, if
possible, hold the same on day-to-day basis so that the cause of justice is
achieved without any further delay.

(2000) 6 Supreme Court Cases 213

(BEFORE S. SAGHIR AHMAD AND DORAISWAMY RAIU, JJ.)
M.C. MEHTA .. Petitioner;

Versus
KAMAL NATH AND OTHERS .. Respondents.

Writ Petition (C) No. 182 of 19967, decided on May 12, 2000

A. Constitution of India — Arts. 21, 48-A, 51-A(g) and 32, 142 & 226 —
Ecology — Polluter-pays principle — In a PIL or writ petition Court can
direct the polluter to pay damages not only for restoration of ecological
balance but also to pay damages to the victims who have suffered due to the
ecological disturbance — But Court cannot impose any pollution fine in
absence of any trial and finding of guilt under relevant statutory provisions
— Court can in addition award exemplary damages also — Forest land at
the bank of River Beas obtained on lease for commercial purpose of motel
by a private company — Management of the Company interfering with
natural flow of the river by blocking natural relief/spill channel of the river
— Supreme Court, therefore, on 13-12-1996 directed the Motel to pay
compensation by way of cost for restoration of environment of the area —
But since no notice for imposing exemplary damages was issued, such a

1 Under Article 32 of the Constitution of India
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214 SUPREME COURT CASES (2000) 6 SCC
notice directed to be issued for considering the question of imposing
exemplary damages — However, no fine can be imposed unless the

procedure prescribed in the Act is followed, the company is tried and is
found guilty and therefore, notice issued by the Court in that regard
withdrawn — Supreme Court’s order in this regard in its earlier decision
dated 13-12-1996 at (1997) 1 SCC 388 modified — Water (Prevention and
Control of Pollution) Act, 1974 — Water (Prevention and Control of
Pollution) Cess Act, 1977 — Water (Prevention and Control of Pollution)
Rules, 1975 — Water (Prevention and Control of Pollution) Cess Rules,
1978 — Air (Prevention and Control of Pollution) Rules, 1982 — Air
(Prevention and Control of Pollution) (Union Territories) Rules, 1983 —
Environment (Protection) Act, 1986 — Environment (Protection) Rules,
1986 — Hazardous Wastes (Management and Handling) Rules, 1989 —
Manufacture, Storage and Import of Hazardous Chemicals Rules, 1989 —
Chemical Accidents (Emergency Planning, Preparedness and Response)
Rules, 1996 — Environment Protection and Pollution Control — Award of
damages and exemplary damages for causing pollution and degradation of
the environment (Para 6)

B. Constitution of India — Art. 21 — “Life’’ -—— Causing disturbance to
ecological balance would be hazardous to “life” within the meaning of
Art. 21

C. Constitution of India — Art. 142 — Power under, cannot be
exercised by Supreme Court where the issue can be settled only through
substantive provisions of statute — Where fine can be imposed on the
person causing air, water or environmental pollution only after a trial
following the procedure prescribed by the relevant statutory provisions and
a finding of guilt is made, Supreme Court cannot impose fine on the polluter
in exercise of power under Art. 142

D. Constitution of India — Art. 32 — Damages/compensation — Power
under Art. 32 permits award of damages — Even exemplary damages can
be imposed as a deterrent for causing pollution and environment
degradation

Pursuant to orders and directions issued by the Supreme Court in its earlier
decision dated Dec. 13, 1996 [reported at (1997) 1 SCC 388], notice was issued
requiring the Motel of Span Motel Pvt. Ltd. to show cause on two points: (i)
why the Motel be not asked to pay compensation to reverse the degraded
environment, and (if) why pollution fine, in addition, be not imposed. On behalf
of the said Company it was contended in the writ petition that the fine is a
component of criminal jurisprudence and cannot be utilised in civil proceedings
specially under Article 32 or 226 of the Constitution either by the Supreme
Court or the High Court as imposition of fine would be contrary to the
provisions contained in Articles 20 and 21. It was contended that fine can be
imposed upon a person only if it is provided by a statute and gives jurisdiction to
the court to inflict or impose that fine after giving a fair trial to that person but in
the absence of any statutory provision, a person cannot be penalised and no fine
can be imposed upon him.

Held :

Articles 48-A and 51-A(g) have to be considered in the light of Article 21 of
the Constitution. Any disturbance of the basic elements of the environment
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namely air, water and soil, which are necessary for “life”, would be hazardous to
“life” within the meaning of Article 21. In the matter of enforcement of rights
g under Article 21 the Supreme Court, besides enforcing the provisions of the
Acts, has also given effect to fundamental rights under Articles 14 and 21! and
has held that if those rights are violated by disturbing the environment, it can
award damages not only for the restoration of the ecological balance, but also for
the victims who have suffered due to that disturbance. In order to protect “life”,
in order to protect “environment” and in order to protect “air, water and soil”
from pollution, the Supreme Court, through its various judgments has given
b effect to the rights available, to the citizens and persons alike, under Article 21.
In the matter of enforcement of fundamental rights under Article 21, under
public law domain, the Court, in exercise of its powers under Article 32, has
awarded damages against those who have been responsible for disturbing the
ecological balance either by running industries or any other activity which has
the effect of causing pollution in the environment. The Court while awarding
damages also enforces the “POLLUTER-PAYS PRINCIPLE” which is widely
accepted as a means of paying for the cost of pollution and its control. To put it
in other words, the wrongdoer, the polluter, is under an obligation to make good
the damage caused to the environment. It was for this reason that the Supreme
Court in its decision dated Dec. 12, 1996 [(1997) 1 SCC 388] had directed the
Motel to pay compensation by way of cost for the restoration of the environment
of the area. (Paras 8 to 10 and 12)
d Indian Council for Enviro Legal Action v. Union of India, (1996) 3 SCC 212 : AIR 1996
SC 1446 : (1996) 2 SCR 503 : JT (1996) 2 SC 196; Vellore Citizens’ Welfare Forum v.
Union of India, (1996) 5 SCC 647 : AIR 1996 SC 2715 : JT (1996) 7 SC 375, relied on
However, it is not possible to hold that the pollution fine can be imposed
upon M/s Span Motel without there being any trial and without there being any
finding that M/s Span Motel was guilty of the offence under the Act and is,
therefore, liable to be punished with imprisonment or with fine, The Supreme
Court had directed a notice to be issued to show cause why pollution fine be not
imposed. However, this notice had been issued without reference to any
provision of the Act. (Para 18)

The contention that the notice should be treated to have been issued in
exercise of power under Article 142 of the Constitution cannot be accepted as
this article cannot be pressed into aid in a situation where action under it would

f  amount to contravention of the specific provisions of the Act itself. A fine is to
be imposed upon the person who is found guilty of having contravened any of
the provisions of the Act. He has to be tried for the specific offence and then on
being found guilty, he may be punished either by sentencing him to undergo
imprisonment for the period contemplated by the Act or with fine or with both.
But recourse cannot be taken to Article 142 to inflict upon him this punishment.
(Para 19)
Supreme Court Bar Assn. v. Union of India, (1998) 4 SCC 409 : AIR 1998 SC 1895; Vinay
Chandra Mishra, Re, (1995) 2 SCC 584; M.S. Ahlawat v. State of Haryana, (2000) 1
SCC 278 : 2000 SCC (Cri) 193 : AIR 2000 SC 168, relied on
Thus, in addition to the damages which have to be paid by M/s Span Motel,
as directed in the main judgment, it cannot be punished with fine unless the
entire procedure prescribed under the Act is followed and M/s Span Motel is
h  tried for any of the offences contemplated by the Act and is found guilty. The
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notice issued to M/s Span Motel why pollution fine be not imposed upon it is,
therefore, withdrawn. (Paras 22 and 23)
M.C. Mehta v. Kamal Nath, (1997) 1 SCC 388, modified

But the matter does not end here. Pollution is a civil wrong. By its very
nature, it is a tort committed against the community as a whole. A person,
therefore, who is guilty of causing pollution has to pay damages (compensation)
for restoration of the environment and ecology. He has also to pay damages to
those who have suffered loss on account of the act of the offender. The powers
of the Supreme Court under Article 32 are not restricted and it can award
damages in a PIL or a writ petition as has been held in a series of decisions. In
addition to damages aforesaid, the person guilty of causing pollution can also be
held liable to pay exemplary damages so that it may act as a deterrent for others
not to cause pollution in any manner. Unfortunately, notice for exemplary
damages was not issued to M/s Span Motel although it ought to have been
issued. The considerations for which “fine” can be imposed upon a person guilty
of committing an offence are different from those on the basis of which
exemplary damages can be awarded. While withdrawing the notice for payment
of pollution fine, a fresh notice is directed to be issued to M/s Span Motel to
show cause why in addition to damages, exemplary damages be not awarded for
having committed the acts set out and detailed in the main judgment. This notice
shall be returnable within six weeks. This question shall be heard at the time of
quantification of damages under the main judgment. (Paras 23 and 24)

R-M/TZ/22607/C
Suggested Case Finder Search Text (inter alia) :

(damages or compensation or fine) (polluter or poliution* or environment* or ecolog*)
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The Judgment of the Court was delivered by

S. SAGHIR AHMAD, J.— This case, which was finally decided by this

Court by its judgment dated 13-12-19967, has been placed before us for
determination of the quantum of pollution fine. It may be stated that the main
case was disposed of with the following directions: (SCC p. 415, para 39)

“I. The public trust doctrine, as discussed by us in this judgment is a
part of the law of the land.

2. The prior approval granted by the Government of India, Ministry
of Environment and Forest by the letter dated November 24, 1993 and
the lease deed dated April 11, 1994 in favour of the Motel are quashed.
The lease granted to the Motel by the said lease deed in respect of 27
bighas and 12 biswas of area, is cancelled and set aside. The Himachal
Pradesh Government shall take over the area and restore it to its original
natural conditions.

3. The Motel shall pay compensation by way of cost for the
restitution of the environment and ecology of the area. The pollution
caused by various constructions made by the Motel in the riverbed and
the banks of River Beas has to be removed and reversed. We direct
NEERI through its Director to inspect the area, if necessary, and give an
assessment of the cost which is likely to be incurred for reversing the
damage caused by the Motel to the environment and ecology of the area.
NEERI may take into consideration the report by the Board in this
respect.

4. The Motel through its management shall show cause why
pollution fine in addition be not imposed on the Motel.

5. The Motel shall construct a boundary wall at a distance of not
more than 4 metres from the cluster of rooms (main building of the
Motel) towards the river basin. The boundary wall shall be on the area of
the Motel which is covered by the lease dated September 29, 1981. The
Motel shall not encroach/cover/utilise any part of the river basin. The
boundary wall shall separate the Motel building from the river basin. The
river bank and the river basin shall be left open for the public use.

6. The Motel shall not discharge untreated effluents into the river.
We direct the Himachal Pradesh Pollution Control Board to inspect the
pollution control devices/treatment plants set up by the Motel. If the
effluent/waste discharged by the Motel is not conforming to the
prescribed standards, action in accordance with law be taken against the
Motel.

7. The Himachal Pradesh Pollution Control Board shall not permit
the discharge of untreated effluent into River Beas. The Board shall
inspect all the hotels/institutions/factories in Kullu-Manali area and in
case any of them are discharging untreated effluent/waste into the river,
the Board shall take action in accordance with law.

T M.C. Mehta v. Kamal Nath, (1997) 1 SCC 388
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8. The Motel shall show cause on December 18, 1996 why pollution
fine and damages be not imposed as directed by us. NEERI shall send its
report by December 17, 1996. To be listed on December 18, 1996.”

2. Pursuant to the above order, notice was issued requiring the Motel to
show cause on two points: (i) why the Motel be not asked to pay
compensation to reverse the degraded environment, and (ii) why pollution
fine, in addition, be not imposed.

3. Mr G.L. Sanghi, learned Senior Counsel appearing for M/s Span
Motel Private Ltd., has contended that though it is open to the Court, in
proceedings under Article 32 of the Constitution, to grant compensation to
the victims whose fundamental rights might have been violated or who are
the victims of an arbitrary executive action or victims of atrocious behaviour
of public authorities in violation of public duties cast upon them, it cannot
impose any fine on those who are guilty of that action. He contended that the
fine is a component of criminal jurisprudence and cannot be utilised in civil
proceedings specially under Article 32 or 226 of the Constitution either by
this Court or the High Court as imposition of fine would be contrary to the
provisions contained in Articles 20 and 21 of the Constitution. It is
contended that fine can be imposed upon a person only if it is provided by a
statute and gives jurisdiction to the court to inflict or impose that fine after
giving a fair trial to that person but in the absence of any statutory provision,
a person cannot be penalised and no fine can be imposed upon him.

4. Mr M.C. Mehta, who has been pursuing this case with his usual vigour
and vehemence, has contended that if a person disturbs the ecological
balance and tinkers with the natural conditions of rivers, forests, air and
water, which are the gifts of nature, he would be guilty of violating not only
the fundamental rights, guaranteed under Article 21 of the Constitution, but
also be violating the fundamental duties to protect the environment under
Article 51-A(g) which provides that it shall be the duty of every citizen to
protect and improve the natural environment including forests, lakes, rivers
and wildlife and to show compassion for living creatures.

5. The planet Earth which is inhabited by human beings and other living
creatures, including animals and birds, has been so created as to cater to the
basic needs of all the living creatures. Living creatures do not necessarily
mean the human beings, the animals, the birds, the fish, the worms, the
serpents, the hydras, but also the plants of different varieties, the creepers,
the grass and the vast forests. They survive on fresh air, fresh water and the
sacred soil. They constitute the essential elements for survival of “life” on
this planet. The living creatures, including human beings, lived peacefully all
along. But when the human beings started acting inhumanly, the era of
distress began which in its wake brought new problems for survival.

6. The industrial revolution brought an awakening among the men
inhabiting this Earth that nature, with all its resources was not unlimited and
forever renewable. The uncontrolled industrial development generating
tonnes of industrial waste disturbed the ecological balance by polluting the
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air and water which in turn, had a devastating effect on the wildlife and,
therefore, the early efforts to protect the environment related to the protection
a of wildlife. But then the two world wars, the First World War (1914-1918)
and the Second World War (1939 to 1945) during which atomic bombs were
exploded resulting in the loss of thousands of lives and burning down of vast
expanses of forests, made man realise that if the environmental disturbances
were not controlled, his own survival on this planet would become
impossible. The United Nations, therefore, held a conference on human
b environment at Stockholm in 1972. In the wake of the resolutions adopted at
that conference, different countries at different stages enacted laws to protect
the deteriorating conditions of environment. Here in India, the legislature
enacted three Acts, namely, the Water (Prevention & Control of Pollution)
Act, 1974, the Air (Prevention & Control of Pollution) Act, 1981 and the
Environment (Protection) Act, 1986. It also enacted the Water (Prevention &
¢ Control of Pollution) Cess Act, 1977. Under these Acts, rules have been
framed to give effect to the provisions thereof. They are: the Water
(Prevention and Control of Pollution) Rules, 1975; the Water (Prevention &
Control of Pollution) Cess Rules, 1973; the Air (Prevention and Control of
Pollution) Rules, 1982; the Air (Prevention & Control of Pollution) (Union
Territories) Rules, 1983; the Environment (Protection) Rules, 1986; the
d Hazardous Wastes (Management and Handling) Rules, 1989; the
Manufacture, Storage and Import of Hazardous Chemicals Rules, 1989; the
Chemical Accidents (Emergency Planning, Preparedness and Response)
Rules, 1996 and hosts of other rules and notifications.

7. In addition to these Acts and Rules, there are, on the statute-book,
other Acts dealing, in a way, with the environmental laws, for example, the
e Indian Forest Act, 1927; the Forest (Conservation) Act, 1980; the Wild Life
(Protection) Act, 1972 and the Rules framed under these Acts. Various States
in India have also made their environment laws and rules for the protection
of the environment.

8. Apart from the above statutes and the rules made thereunder, Article

48-A of the Constitution provides that the State shall endeavour to protect
f  and improve the environment and to safeguard the forests and wildlife of the

country. One of the fundamental duties of every citizen as set out in Article

51-A(g) is to protect and improve the natural environment, including forests,

lakes, rivers and wildlife and to have compassion for living creatures. These

two articles have to be considered in the light of Article 21 of the

Constitution which provides that no person shall be deprived of his life and
9 liberty except in accordance with the procedure established by law. Any
disturbance of the basic environment elements, namely air, water and soil,
which are necessary for “life”, would be hazardous to “life” within the
meaning of Article 21 of the Constitution.

9. In the matter of enforcement of rights under Article 21 of the
Constitution, this Court, besides enforcing the provisions of the Acts referred
to above, has also given effect to fundamental rights under Articles 14 and 21
of the Constitution and has held that if those rights are violated by disturbing
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the environment, it can award damages not only for the restoration of the
ecological balance, but also for the victims who have suffered due to that
disturbance. In order to protect “life”, in order to protect “environment” and
in order to protect “air, water and soil” from pollution, this Court, through its
various judgments has given effect to the rights available, to the citizens and
persons alike, under Article 21 of the Constitution. The judgment for
removal of hazardous and obnoxious industries from the residential areas, the
directions for closure of certain hazardous industries, the directions for
closure of slaughterhouse and its relocation, the various directions issued for
the protection of the Ridge area in Delhi, the directions for setting up effluent
treatment plants to the industries located in Delhi, the directions to tanneries
etc., are all judgments which seek to protect the environment.

10. In the matter of enforcement of fundamental rights under Article 21,
under public law domain, the Court, in exercise of its powers under
Article 32 of the Constitution, has awarded damages against those who have
been responsible for disturbing the ecological balance either by running the
industries or any other activity which has the effect of causing pollution in
the environment. The Court while awarding damages also enforces the
“POLLUTER-PAYS PRINCIPLE” which is widely accepted as a means of paying
for the cost of pollution and control. To put in other words, the wrongdoer,
the polluter, is under an obligation to make good the damage caused to the
environment.

11. The recognition of the vice of pollution and its impact on future
resources was realised during the early part of 1970. The United Nations
Economic Commission for Europe, during a panel discussion in 1971,
concluded that the total environmental expenditure required for improvement
of the environment was overestimated but could be reduced by increased
environmental awareness and control. In 1972, the Organisation for
Economic Cooperation and Development adopted the “POLLUTER-PAYS
PRINCIPLE” as a recommendable method for pollution cost allocation. This
principle was also discussed during the 1972 Paris Summit. In 1974, the
European Community recommended the application of the principle by its
member States so that the costs associated with environmental protection
against pollution may be allocated according to uniform principles
throughout the Community. In 1989, the Organisation for Economic
Cooperation and Development reaffirmed its use and extended its application
to include costs of accidental pollution. In 1987, the principle was
acknowledged as a binding principle of law as it was incorporated in
European Community law through the enactment of the Single European
Act, 1987. Article 130r.2 of the 1992 Maastricht Treaty provides that the
Community environment policy “shall be based on the principle that the
polluter should pay”.

12. “POLLUTER-PAYS PRINCIPLE” has also been applied by this Court in
various decisions. In Indian Council for Enviro Legal Action v. Union of
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Indial it was held that once the activity carried on was hazardous or
inherently dangerous, the person carrying on that activity was liable to make
a good the loss caused to any other person by that activity. This principle was
also followed in Vellore Citizens’ Welfare Forum v. Union of India? which
has also been discussed in the present case in the main judgment. It was for
this reason that the Motel was directed to pay compensation by way of cost
for the restoration of the environment of the area. But it is the further
direction why pollution fine, in addition, be not imposed which is the
b subject-matter of the present discussion.

13. Chapter VII of the Water (Prevention and Control of Pollution) Act,
1974 contains the provisions dealing with penalties and procedure. This
chapter consists of Sections 41 to 50. Sub-sections (2) and (3) of Section 41
provide for the punishment and imposition of fine. They are quoted below:

“41. (2) Whoever fails to comply with any order issued under clause (c)

¢ of sub-section (1) of Section 32 or any direction issued by a court under sub-
section (2) of Section 33 or any direction issued under Section 33-A shall, in

respect of each such failure and on conviction, be punishable with
imprisonment for a term which shall not be less than one year and six
months but which may extend to six years and with fine, and in case the

failure continues, with an additional fine which may extend to five thousand

d rupees for every day during which such failure continues after the

conviction for the first such failure.

(3) If the failure referred to in sub-section (2) continues beyond a period
of one year after the date of conviction, the offender shall, on conviction, be
punishable with imprisonment for a term which shall not be less than two
years but which may extend to seven years and with fine.”

14. Similarly, Section 42 provides that a person shall be liable to be
punished with imprisonment for a term which may extend to three months or
with fine which may extend to ten thousand rupees or with both. Sub-section
(2) of Section 42 also contemplates imprisonment for a term which may
extend to three months or with fine which may extend to ten thousand rupees
or with both. Section 43 contemplates penalty for contravention of the
provisions of Section 24. Section 44 contemplates penalty for contravention
of Section 25 or Section 26. They also contemplate imposition of fine.
Section 45 provides that if a person who has been convicted of any offence
under Section 24 or Section 25 or Section 26 is again found guilty of an
offence involving a contravention of the same provision, he shall, on the
second and on every subsequent conviction, be punishable with
imprisonment for a term which shall not be less than two years but which
may extend to seven years and with fine. Section 45-A provides that whoever
contravenes any of the provisions of this Act or fails to comply with any
order or direction given under this Act, for which no penalty has been
elsewhere provided in this Act, shall be punishable with imprisonment which
may extend to three months or with fine which may extend to ten thousand

1 (1996) 3 SCC 212 : AIR 1996 SC 1446 : (1996) 2 SCR 503 : JT (1996} 2 SC 196
2 (1996) 5 SCC 647 : AIR 1996 SC 2715 : JT (1996) 7 SC 375
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rupees or with both and in the case of continuing contravention or failure, he
may be punished with an additional fine. Section 47 contemplates offences
by companies while Section 48 contemplates offences by government
departments.

15. Section 15 of the Environment (Protection) Act, 1986 provides for
penalty for contravention of the provisions of the Act and the rules, orders
and directions made thereunder. Sub-section (1) of Section 15 speaks of
imprisonment for a term which may extend to five years or with fine which
may extend to one lakh rupees, or with both, and in case the failure or
contravention continues, with additional fine which may extend to five
thousand rupees for every day during which such failure or contravention
continues after the conviction for the first such failure or contravention.
Section 16 of the Act contemplates offences by the companies while
Section 17 contemplates offences by government departments.

16. Chapter VI of the Air (Prevention and Control of Pollution) Act,
1981 contains the provisions for penalties and procedure. This chapter
consists of Sections 37 to 46. Section 37 provides penalties for failure to
comply with the provisions of Section 21 or Section 22 or with the directions
issued under Section 31-A. Tt provides that the person shall be punishable
with imprisonment for a term which shall not be less than one year and six
months but which may extend to six years and with fine, and in case the
failure continues, with an additional fine which may extend to five thousand
rupees for every day. Sub-section (2) of this section provides that if the
failure continues beyond the period of one year after the date of conviction,
the offender shall be punishable with imprisonment for a term which shall
not be less than two years but which may extend to seven years and with
fine. Section 38 also provides penalties for certain acts and it provides that
for such acts as are referred to in that section, a person shall be punishable
with imprisonment for a term which may extend to three months or with fine
which may extend to ten thousand rupees or with both. Section 39
contemplates penalty for contravention of certain provisions of the Act and it
provides for imprisonment for a term which may extend to three months or
with fine which may extend to ten thousand rupees or with both, and in the
case of continuing contravention, with an additional fine which may extend
to five thousand rupees for every day during which such contravention
continues after conviction for the first such contravention. Section 40 speaks
of offences by companies while Section 41 speaks of offences by
government departments.

17. All the three Acts, referred to above, also contemplate the taking of
the cognizance of the offences by the court. Thus, a person guilty of
contravention of provisions of any of the three Acts which constitutes an
offence has to be prosecuted for such offence and in case the offence is found
proved then alone can he be punished with imprisonment and fine or both.
The sine qua non for punishment of imprisonment and fine is a fair trial in a
competent court. The punishment of imprisonment or fine can be imposed
only after the person is found guilty.
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18. In the instant case, a finding has been recorded that M/s Span Motel
had interfered with the natural flow of river and thus disturbed the
environment and ecology of the area. It has been held liable to pay damages.
The quantum of damages is under the process of being determined. The
Court directed a notice to be issued to show cause why pollution fine be not
imposed. In view of the above, it is difficult for us to hold that the pollution
fine can be imposed upon M/s Span Motel without there being any trial and
without there being any finding that M/s Span Motel was guilty of the
offence under the Act and is, therefore, liable to be punished with
imprisonment or with fine. This notice has been issued without reference to
any provision of the Act.

19. The contention that the notice should be treated to have been issued
in exercise of power under Article 142 of the Constitution cannot be accepted
as this article cannot be pressed into aid in a situation where action under that
article would amount to contravention of the specific provisions of the Act
itself. A fine is to be imposed upon the person who is found guilty of having
contravened any of the provisions of the Act. He has to be tried for the
specific offence and then on being found guilty, he may be punished either
by sentencing him to undergo imprisonment for the period contemplated by
the Act or with fine or with both. But recourse cannot be taken to Article 142
to inflict upon him this punishment.

20. The scope of Article 142 was considered in several decisions and
recently in Supreme Court Bar Assn. v. Union of India® by which the
decision of this Court in Vinay Chandra Mishra, Re* was partly overruled, it
was held that the plenary powers of this Court under Article 142 of the
Constitution are inherent in the Court and are “COMPLEMENTARY” to those
powers which are specifically conferred on the Court by various statutes.
This power exists as a separate and independent basis of jurisdiction apart
from the statutes. The Court further observed that though the powers
conferred on the Court by Article 142 are curative in nature, they cannot be
construed as powers which authorise the Court to ignore the substantive
rights of a litigant. The Court further observed that this power cannot be used
to “supplant” substantive law applicable to the case or cause under
consideration of the Court. Article 142, even with the width of its amplitude,
cannot be used to build a new edifice where none existed earlier, by ignoring
express statutory provisions dealing with a subject and thereby achieve
something indirectly which cannot be achieved directly.

21. Similarly, in M.S. Ahlawatr v. State of Haryana® it was held that
under Article 142 of the Constitution, the Supreme Court cannot altogether
ignore the substantive provisions of a statute and pass orders concerning an
issue which can be settled only through a mechanism prescribed in another
statute.

3 (1998) 4 SCC 409 : AIR 1998 SC 1895
4 (1995) 2 SCC 584
5 (2000) 1 SCC 278 : 2000 SCC (Cri) 193 : AIR 2000 SC 168



SCC Online Web Edition, © 2025 EBC Publish195/[59 2 8

Page 12

Thursday, April 03, 2025

Printed For: Vivek Kohli

SCC Online Web Edition: https://www.scconline.com

TruePrint™ source: Supreme Court Cases, © 2025 Eastern Book Company. The text of this version of
this judgment is protected by the law declared by the Supreme Court in Eastern Book Company v. D.B.
Modak, (2008) 1 SCC 1 paras 61, 62 & 63.

224 SUPREME COURT CASES (2000) 6 SCC

22. Thus, in addition to the damages which have to be paid by M/s Span
Motel, as directed in the main judgment, it cannot be punished with fine
unless the entire procedure prescribed under the Act is followed and M/s
Span Motel is tried for any of the offences contemplated by the Act and is
found guilty.

23. The notice issued to M/s Span Motel why pollution fine be not
imposed upon it is, therefore, withdrawn. But the matter does not end here.

24. Pollution is a civil wrong. By its very nature, it is a tort committed
against the community as a whole. A person, therefore, who is guilty of
causing pollution has to pay damages (compensation) for restoration of the
environment and ecology. He has also to pay damages to those who have
suffered loss on account of the act of the offender. The powers of this Court
under Article 32 are not restricted and it can award damages in a PIL or a
writ petition as has been held in a series of decisions. In addition to damages
aforesaid, the person guilty of causing pollution can also be held liable to pay
exemplary damages so that it may act as a deterrent for others not to cause
pollution in any manner. Unfortunately, notice for exemplary damages was
not issued to M/s Span Motel although it ought to have been issued. The
considerations for which “fine” can be imposed upon a person guilty of
committing an offence are different from those on the basis of which
exemplary damages can be awarded. While withdrawing the notice for
payment of pollution fine, we direct that a fresh notice be issued to M/s Span
Motel to show cause why in addition to damages, exemplary damages be not
awarded for having committed the acts set out and detailed in the main
judgment. This notice shall be returnable within six weeks. This question
shall be heard at the time of quantification of damages under the main
judgment.

(2000) 6 Supreme Court Cases 224

(BEFORE S. SAGHIR AHMAD AND R.P. SETHI, JJ.)
LILY THOMAS AND OTHERS .. Petitioners;

Versus
UNION OF INDIA AND OTHERS .. Respondents.

Writ Petitions (C) No. 798 of 19957 with No. 1079 of 1989, RP (C) No. 1310 of
1995 in WPs (C) Nos. 509 of 1992, 347 of 1990, 424 of 1992, 503 of 1995, 509
of 1992, 588 and 835 of 1995, decided on May 5, 2000

A. Hindu Marriage Act, 1955 — Ss. 17, 11, 13, 10 and 5(i) — Penal
Code, 1860 — S. 494 — Conversion does not automatically dissolve first
marriage — Held, since bigamous marriage is prohibited under HMA, 1955
and is an offence under S. 17, any marriage solemnised by the husband
during the subsistence of his Hindu marriage would be void under S. 11,
and an offence triable under S. 17 r/w S. 494 IPC, regardless of such

t Under Article 32 of the Constitution of India



DOCUME%I%—%O

29


rosha
Typewritten Text
DOCUMENT-2


1561

30



1562

31



1563

32



1564

33



1565

34



1566

35



1567

36



1568

37



1569

38



1570

39



1571

40



1572

41



1573

42



1574

43



1575

44



1576

45



1577

46



DOCUMI%I%T?S‘S

4/


rosha
Typewritten Text
DOCUMENT-3


1579

48



1580

49



1581

50



1582

o1



1 B% MENT-4


rosha
Typewritten Text
DOCUMENT-4


1584

53



1585

o4



1586

1)



1587

56



1588

o/



1589

58



1590

59



1591

60



1592

61



1593

62



1594

63



1595

64



1596

65



1597

66



1598

67



1599

68



1600

69



1601

70



1602

71



1603

72



1604

73



1605

74



1606

I4s)



1607

76



1608

4



1609

/8



1610

79



1611

80



1612

81



1613

82



1614

83



1615

84



1616

85



1617

86



1618

87



1619

88



1620

89



1621

90



1622

91



1623

92



1624

93



1625

94



1626

95



1627

96



1628

97



1629

98



1630

99



1631 100



1632 101



1633 102



1634 103



1635 104



1636 105



1637 106



1638 107



1639 108



1640 109



1641 110



1642 111



1643 112



1644 113



1645 114



1646 115



1647 116



1648 117



1649 118



DOC'%%TB 1 19


rosha
Typewritten Text
DOCUMENT-5


roculBaLe 120

Item No.2 (Court No. 2)

BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI.

(Through Physical Hearing with Hybrid VC Option)

Original Application No.620/2022
Kaushal Kishore Vishwakarma ...Applicant

Versus

State of Punjab & Ors. ...Respondents

Date of hearing:- 15.10.2024.

CORAM: HON’BLE MR. JUSTICE ARUN KUMAR TYAGI, JUDICIAL MEMBER.
HON’BLE DR. AFROZ AHMAD, EXPERT MEMBER.

Applicant: None
Respondents: Mr. Aman Chaudhary Advocate for respondent
no. 2- PPCB.

Mr. Vivek Kohli, Senior Advocate with Mr. Juvas Rawal
and Ms. Bhavya Bhatia, Advocates for respondents No.
4,7 and 10.

Mr. Ankit Siwach Advocate for respondent No. 5 - M/s.
Shubham Sales with Mr. Nupinder Singh Sivia, Partner

Mr. Rahul Khurana, Advocate for respondent no. 6-
HSPCB(through VC) Mr. Vikrant Panchanda, Advocate
for respondent no. 9-CPCB (Through VC)

Ms. Nidhi Jaswal, Advocate for respondent no. 8-MoEF
(through VC). None for respondents no. 1 and 3

Application is registered based on a letter petition received by Post.

ORDER
1. Vide order dated 28.08.2024 Metal Scrap Trade Corporation

Limited (MSTCL) was impleaded as respondent no. 11.
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O.A. No. 620/2022 Kaushal Kishore Vishwakarma
Vs. State of Punjab and Ors.

2

2. It appears that this aspect was not noticed by the Registry as the
memo of parties was not amended and notice was not issued to the

respondent no. 11.

3. The Registry is directed to make appropriate amendment in the
memo of parties and issue notice to the newly added respondent no. 11

requiring it to file its reply/response within one month.

4. Additional replies have been filed by respondents no. 2, 4, 6 and 7

via email dated 14.10.2024.

5. Learned Counsel for respondent no. 5 and learned Counsel for

respondent no. 9 have submitted that they have filed their replies.

6. However, the replies filed by respondents no. 5 and 9 have not been
placed on record as the same are stated to have been filed after 3:00 P.M.

on the last working day.

7. The Registry is directed to look into this aspect and trace and place

the replies of respondents no. 5 and 9 on record.

8. Learned Counsel for respondent no. 8 seeks time to file its
reply /response.
9. Reply/response by respondents no. 8 be filed within one month.

10. The Chief General Managers of respondents no. 4 and 7 are
directed to file affidavits giving the action plan for disposal of carbon
slurry by exploring methodologies for expeditious disposal of the same
and Member Secretaries of PPCB and HSPCB respectively are directed to
file affidavits regarding remedial action taken including steps taken for

recovery of environmental compensation.



1653 122

O.A. No. 620/2022 Kaushal Kishore Vishwakarma
Vs. State of Punjab and Ors.

11. Learned Counsel for respondents no. 4 and 7 have submitted that
respondents no. 4 and 7 can dispose of carbon slurry to persons
authorized by respondents no. 2 and 6 under Hazardous and Other
Waste (Management and Transboundary Movement) Rules (HWM), 2016
but respondents no. 2 and 6 have not provided the requisite information
in this regard to them. Respondents no. 2 and 6 are directed to provide
requisite information and extend requisite assistance to respondents no.
4 and 7 for exploring the possibility of giving additional work orders to

some more authorized persons.

12. Learned Counsel for respondent no. 5 has submitted that
respondent no. 5 is subjected to stringent financial conditions hampering
lifting of carbon slurry by respondent no. 5 and the extractable quantity

differs from the quantity mentioned in the tender.

13. Respondents no. 4 and 7 may look into these aspects and take
appropriate action and extend requisite facilities at the storage site to

respondent no. S for ensuring expeditious disposal of carbon slurry.

14. Liston 17.01.2025 for further consideration.

Arun Kumar Tyagi, JM

Dr. Afroz Ahmad, EM

October 15th, 2024
AG
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From: Gurpreet Singh Layal [mailto:gslayal@nfl.co.in]

Sent: Wednesday, March 19, 2025 3:24 PM

To: Dr. Mansi Khanna; [+ Ja<

Cc: T K Batra; Sandhya Batra; Pawan Agrawal; Punit Jain

Subject: Fwd: Letter Dated 12.03.2025 (Sale Order No. 393 dated 21.06.2022 for Lifting of Carbon Slurry).

Madam

We are forwarding the email reminder sent to M/s Shubham Sales Co., Rohtak. for your
kind information.

Regards

Gurpreet Singh Layal
Chief Manager (Matls.)

---------- Forwarded message ---------

From: Gurpreet Singh Layal <gslayal@nfl.co.in>

Date: Wed, Mar 19, 2025 at 3:20PM

Subject: Fwd: Letter Dated 12.03.2025 (Sale Order No. 393 dated 21.06.2022 for Lifting of Carbon
Slurry).

To: Shubham Sales Co. Rohtak <SHUBHAMSALESCOM@gmail.com>

Cc: Pawan Agrawal <pagrawal@nfl.co.in>, Punit Jain <punit.jain@nfl.co.in>

Dear Sir,

In continuation to trailing mail you are once again requested as under :-

Please submit the mutually agreed Undertaking cum Indemnity Bond (on non-judicial stamp paper of

1. Rs. 100/-) along with Post Dated Cheques of equal amount enabling us to proceed further for release of
financial assistance for expeditious lifting of Carbon Slurry.

2. Please start the lifting of Carbon Slurry immediately.
Regards,
Error! Filename not specified.

Gurpreet Singh Layal
Chief Manager (Matls.)

Page 1 of 2


mailto:gslayal@nfl.co.in
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From: Gurpreet Singh Layal <gslayal@nfl.co.in>

Date: Wed, Mar 12, 2025 at 9:10AM

Subject: Letter Dated 12.03.2025 (Sale Order No. 393 dated 21.06.2022 for Lifting of Carbon
Slurry).

To: Shubham Sales Co. Rohtak <SHUBHAMSALESCOM@gmail.com>

Cc: Pawan Agrawal <pagrawal@nfl.co.in>, Punit Jain <punit.jain@nfl.co.in>

Dear Sir

With Reference to your request dated 10/01/2025, 10/02/2025 & 28/02/2025, please find herewith
attached letter for your further necessary actions.

Regards

Gurpreet Singh Layal
Chief Manager (Matls.)

RGBT : Jg HLl MUY Td fAATEPBd € | I8 SHA Ud 0 A1 Uod BIsal, M1 37R baet daifad Sfad
T HRIT & 39ANT & g § | AfE 39T A8 SHA Terd! I UTd §3AT € a1 39 59 $He ol TR, faawor a1 wfafafd 7
&, Y Bl {d SHeT GRT Ffeid B 3R Ao [Geeq F 58 7T Bl gel < | Wieidl & 3rfdRerd 317 fbdt &b gRT
fordt ¥t €1 & 5 AT BT IUANT IMEIBd & HR YT BIg IUANT IUYeRd BRATS b foid ITRamiT g |

AT BTSSR feifAcs 7 Ig FAfedd B & fad Tgfid Araurt svdt & fos 39 e § BIg Wl aRa 7 %,
TTIT S AT 372IaT HeTes P IUANT A 81 aTett et Wt &1f 3reram erfd o foig TATwHTe SR 7€ g |

Disclaimer : This communication is confidential & privileged. This email and any files transmitted with it
are confidential and intended solely for the use of the individual or entity to whom they are addressed. If
you have received this email in error you should not disseminate, distribute or copy the email, further
notify the sender immediately & delete the email from your system. Use of this email in any manner by
anyone other than the addressee is unauthorized and shall be liable to take appropriate actions against
such usage.

National Fertilizers Limited has taken reasonable precautions to ensure that no viruses are present in
this email, however, it cannot accept responsibility for loss or damage arising from the use of this email
or attachment.

Page 2 of 2
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9/26/24, 11:33 AM National Fertilizers I.td Mail - Provide the list of registered parties dealing in Carbon Slurry {under HWM Rules-2016 Cat 18.2 Sch.

Punit Jain <punit.jain@nfl.co.in>

Provide the list of registered parties dealing in Carbon Slurry (under HWM Rules-
2016 Cat. 18.2 Schd. - I) available with M/s MSTC.

Punit Jain <punit.jain@nfl.co.in> Wed, Sep 11, 2024 at 4:53 PM
To: Keshav Arora <karora@mstcindia.co.in>
Cc: Gurpreet Singh Layal <gslayal@nfl.co.in>, Pawan Agrawal <pagrawal@nfl.co.in>, Sandhya Batra <sbatra@nfl.co.in>

Subject: Provide the list of registered parties dealing in Carbon Slurry (under HWM Rules-2016 Cat. 18.2 Schd. — )
available with M/s MSTC.

Reference: Auction No. MSTC/CDG/NATIONAL FERTILIZERS LIMITED/11/BATHINDA/20-21/22287 Dated
12/01/2021 for disposal of Carbon Slurry.

Against above referred E-auction, H-1 bid of M/s Shubham Sales Co., Rohtak has been accepted and Acceptance letter

dated 20/04/2021 and 1st DO for 13860 MT Carbon Slurry was issued to M/s Shubham Sates Co., Rohtak. Till datc
Party has not completed the lifting of the auctioned material.

Further, with retference to the order dated 28.08.2024 passed by Hon’ble NGT in OA 620/2022 (Copy attached), you
are requested to Provide the list of registered parties dealing in Carbon Slurry (under HWM Rules-2016 Cat. 18.2
Schd. —I) available with M/s MSTC at the carliest latest by 13/09/2024.

TP TITTE,

QeTel St/ PUNIT JAIN
30 UaUE (ATHAT) / Deputy Manager (Materials)
3% T 3R 3738 aT® T/ For and on behalf of

AT BiEeTsaTy TITHES, afSsT / National Fertilizers Ltd, Bathinda-151003
FTS . / Mobile No 7597288501 / 9878115459

& Fel/Email: punit.jain@nfl.co.in

REGD. OFFICE : SCOPE COMPLEX, CORE-lI, 7 INSTITUTIONAL AREA, LODHI ROAD, NEW DELHI - 110 003, Tel:
011-24360066, FAX: 24361553, CIN: L74899DL1974G01007417, Website: www.nationalfertilizers.com

u NGT Order Dated 28.08.2024
392K

https://mail.google com/mail/u/0/?ik=9cebe11c338view=pl&search=all&permmsgid=msg-a:r-7091594817798912386&simpl=msg-a:r-709156948177989...  1/1
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9/26/24, 11:30 AM National Fertilizers Ltd. Mail - Provide the list of registered parties dealing in Carbon Slurry (under-HWM Rules-2016 Cat. 18.2 Sch..

Punit Jain <punit.jain@nfl.co.in>

BNz sadaTaLn

Provide the list of registered parties dealing in Carbon Slurry (under HWM Rules-2016 Cat. 18.2 Schd. - I) available with
M/s MSTC. - -

Keshav Arora <karora@msicindia.co.in> Tue, Sep 17, 2024 al 6:00 PM

" To: Punit Jain <punit jain@nfl.co in>
Cc: Gurpreet Singh Layat <gsllaya|@nﬂ co in>, Pawan Agrawal <pagrawal@nfl.co.in>, RM CRO <bmcdgmstc@mstcindia.in>, cdgopn2@mstcindia.in

Dear Sir,

Kindly refer to your trailing mail. As per records, as on today 17-09-2024 at MSTC, Buyer M/s shubham sales co, Rohtak is dealing in Carbon Slurry with validity tifl 30-09
2024 as per Haryana State Pollution Control Board Authorization Cum Passbook submitted by buyer at MSTC and found valid as on date.

R YyaTs, Thanks and regards,
HAT IAT Keshav Arora
39 gaYdh Deputy Manager
vy & W fafhes, ddve MSTC Limited, Chandigarh
ey MSTC

Office

AR TER H TF 397
A Government of India Enterprisc

. O172-
2584921/9830430434 Telephone: 0172-
2584921/9830430434
IEfreRoT
59 &9 & w3k A% o agevee Al ¥ iR dae il aiEedt (o) & R afng g &% dovd a8 svvads a1 weadd Rits a1 su%

Feafat @@ afdea)l sw $ae o wegd v off ER @ T @ e ¥ 9w F E AR Twh 7 fF vevwdh RftRe W sud seafint & wy vfafifag dn
USTeldl, TR, sThd, THEnel & @5 o 0, 380 &0 & e & @@ POflg weafa & e s deu o dies, Rawer Ak /7 ar s aady & &

g ot smumr gg e IR F wm gan & A gy 30 g & AR dwm & gia qlRa w

Disclaimer

The conlents of this cmail and any attachment(s) are confidential and infended for the named recipient(s) only. It shall not attach any
Liability on the originator or MSTC Limited or its afiilinfes  Any. views or opinions presented in this cmail are solely those of the author and
may not neccssatity reflect the opinion of MSTC Limited or s affiliates, Any form of reproduction, dissemination, copying, disclosuie,
Modification, disiribution and/ or publication of this message without the prior written consent of the author of this email is strictly
Prohibited. 1 vou have teccived this email in crror, please delete it and notily the sender immediately

[Quoted text nidden)

W

HEIEROT ; gy w3 Ny vd RYwRea ¥ | g% A vd 3@d Wy R B, MuAT HR vod dOT cafn o e & sauer & far § | g amud ug S
AT F @ T ¥ Al N 3W SAA A AN, fAawer ur gifaf 6, dvw ® gid $E g gEa # iR Hod ReeR @ 58 W &) g g | U & 3fRe aew
et & g T o 1 @ 3w & @ 3 aenfRgE ¥ IR tar A 3w sugw FiEE F R seRerh @ |
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9/26/24, 11:30 AM National Fertilizers Ltd. Mail - Provide the ll:loa parties dealing in Carbon Slurry (under HWM at. 18.2 Sch.

AN BREER fRts 7 v R o0 & R TR aouE W kR 5w W 2 0 TRRE A @, auTR 39 SRR Fya Eevew & 30An E @A arelt
ey o @ 3w efa & Bv exvwes Sester a8 e |

Disclaimer : This communicalion is confidential & privileged This email and any files trensmitted wilh il are confidential and miended solely jor the use of the indidual or entity
to whom they are addressed. if you have received this email in error you should not disseminate, distibute or copy the email, further notify lhe sender immediately & delels tha
email from your system Use of this email in any manner by anyone other than the addressee ls unauthorzed and shall be liable to lake appropriale actlons against such
usage

Nalional Fertilizers Limited has taken reasongble precautions to ensure that no viruses are present in this email, however, il cannot accept responsibllity for ioas or damage
arising from the use of this email or attachment

https://imall.google.com/mail/u/o/?ik=9cebe 11c33&view=pt&search=all&permmsgid=msg-f:1810446422181353447&simpl=msg-f: 1810446422181353447  2/2
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9/26/24, 11:32 AM National Fertilizers Ltd Mait - Provide the list of registered parties dealing in Carbon Slurry (under HWM Rules-2016 Cat. 18.2 Sch.

Punit Jain <punit.jain@nfl.co.in>

Provide the list of registered parties dealing in Carbon Slurry (under HWM Rules-
2016 Cat. 18.2 Schd. - |) available with M/s MSTC.

Punit Jain <punit.jain@nfl.co.in> Fri, Sep 20, 2024 at 10:08 AM
To: Keshav Arora <karora@mstcindia.co.in>

Cc: Gurpreet Singh Layal <gslayal@nfl.co.in>, Pawan Agrawal <pagrawal@nfl.co.in>, RM CRO <bmcdgmstc@mstcindia.in>,
cdgopn2@mstcindia.in

Dear Sir

You are requested to provide all the previous registered buyers who participated /
registered for the auctions of the Carbon Slurry and also provide the contact information
(i.e. Mobile No., Email ID) if available with MSTC.

AU Y=IdTe,

geld Se¥ / PUNIT JAIN
30 Y& (F1H) / Deputy Manager (Materials)
3e7eh fore 3 37T dXF ¥/ For and on behalf of

AATH B SoTd foIfAes, afdsT/ National Fertilizers Ltd, Bathinda-151003
W =I. / Mobile No 7597288501 / 9878115459

& FS/Email: punit.jain@nfl.co.in

REGD. OFFICE : SCOPE COMPLEX, CORE-Ill, 7 INSTITUTIONAL AREA, LODH! ROAD, NEW DELHI - 110 003, Tel
011-24360066, FAX: 24361553, CIN: L74899DL1974G0O1007417, Website: www.nationalfertilizers.com

[Quoted text hidden]

https://mail.google.com/mail/u/0/?ik=9cebe11c338view=pt&search=all&permmsgid=msg-a:r4300812799018 15847 38&simp}=msg-a:r430081279901815 .. 1"
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9/26/24, 11:33 AM National Fertilizers L.td. Mail - Provide the list of registered parties dealing in Carbon Slurry (under HWM Rules-2016 Cat. 18.2 Sch.

Punit Jain <punit.jain@nfl.co.in>

AN st (o ang

Provide the list of registered parties dealing in Carbon Slurry (under HWM Rules-
2016 Cat. 18.2 Schd. - I) available with M/s MSTC.

Punit Jain <punit.jain@nfl.co.in> Wed, Sep 25, 2024 at 2:28 PM
To: Keshav Arora <karora@mstcindia.co.in>

Cc: Gurpreet Singh Layal <gslayal@nfl.co.in>, Pawan Agrawal <pagrawal@nfl.co.in>, RM CRO <bmcdgmstc@mstcindia.in>,
cdgopn2@mstcindia.in

Reminder
Dear Sir

Kindly refer to our previous emails and telephonic discussion in the subject matter, You
are once again requested to provide all the previous registered buyers who participated
/ registered for the auctions of the Carbon Slurry and also provide the contact
information (i.e. Mobile No., Email ID) if available with MSTC.

TR Y=UdTe,

gt et / PUNIT JAIN
30 GaYE (FTHAUT) / Deputy Manager (Materials)
3T forw 33X 36 % F / For and on behalf of

AATH BicaTsed forfdies, afdsT / National Fertilizers Ltd, Bathinda-151003
Qﬂ_&ﬂw . / Mobile No 7597288501 / 9878115459

& H/Email: punit.jain@nfl.co.in

REGD. OFFICE ;: SCOPE COMPLEX, CORE-IIIl, 7 INSTITUTIONAL AREA, LODHI ROAD, NEW DELHI - 110 003, Tel:
011-24360066, FAX: 24361553, CiN: L.74899DL1974G0O 1007417, Website: www.nationalfertilizers.com

[Quoted text hidden|

https://mail.google. com/mail/u/0/?ik=8cebe 11c33&view=pt&search=all&permmsgid=msg-a:r78261113001001018988simpl=msg-a:r7826111300100101 . 1
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Re: Provide the list of registered parties dealing in Carbon Slurry (under HWM Rules-2016 Cat. 18.2 Schd. - I) available with M/s
MSTC.

Punit Jain <punit.jain@nfl.co.in>
Thu, 07 Nov 2024 4:19:09 PM +0530

To "pankajkumar" <pankajkumar@mestcindia.co.in>

Cc "Gurpreet Singh Layal" <gslayal@nfl.co.in>, "Pawan Agrawal" <pagrawal@nfl.co.in>, "RM CRO" <bmcdgmstc@mstcindia.in>, "cdgopn2"
<cdgopn2@mstcindia.in>

REMINDER
Dear Sir

Kindly refer to our previous emails and telephonic discussion in the subject matter, You are once again requested to provide all
the previous registered buyers who participated / registered for the auctions of the Carbon Slurry and also provide the contact
information (i.e. Mobile No., Email ID) if available with MSTC.

UdT Y=IadTe,

|rel

g?—ﬁ?—l’ S / PUNIT JAIN

39 g4 (@reefT) / Deputy Manager (Materials)

3cieh forw 31X 37l aX® & / For and on behalf of

AN BicaTssrd fofdies, afdst / National Fertilizers Ltd, Bathinda-151003
FAramsel 1. / Mobile No 7597288501 / 9878115459

& Ae/Email: punit.jain@nfl.co.in

REGD. OFFICE : SCOPE COMPLEX, CORE-IIl, 7 INSTITUTIONAL AREA, LODHI ROAD, NEW DELHI - 110 003, Tel: 011-24360066, FAX: 24361553, CIN:
L74899DL1974G0O1007417, Website: www.nationalfertilizers.com

On Wed, Sep 25, 2024 at 2:28 PM Punit Jain <punit.jain@nfl.co.in> wrote:
Reminder:

Dear Sir

Kindly refer to our previous emails and telephonic discussion in the subject matter, You are once again requested to provide all
the previous registered buyers who participated / registered for the auctions of the Carbon Slurry and also provide the contact
information (i.e. Mobile No., Email ID) if available with MSTC.

UG Y=g,

g?h?r S / PUNIT JAIN

30 yauds (Treral) / Deputy Manager (Materials)

3e7ch forT 3R 3 X% @ / For and on behalf of

AT BiEamssrT fafdies, afdsr/ National Fertilizers Ltd, Bathinda-151003
Framsel 7. / Mobile No 7597288501 / 9878115459

§ A/Email: punit.jain@nfl.co.in

REGD. OFFICE : SCOPE COMPLEX, CORE-Ill, 7 INSTITUTIONAL AREA, LODHI ROAD, NEW DELHI - 110 003, Tel: 011-24360066, FAX: 24361553, CIN:
L74899DL1974G0O1007417, Website: www.nationalfertilizers.com

On Fri, Sep 20, 2024 at 10:08 AM Punit Jain <punit.jain@nfl.co.in> wrote:
Dear Sir

You are requested to provide all the previous registered buyers who participated / registered for the auctions of the Carbon
Slurry and also provide the contact information (i.e. Mobile No., Email ID) if available with MSTC.

UG YegaTe,

lFﬁH 3/ PUNIT JAIN

37 yauds (@reral) / Deputy Manager (Materials)

3e7ch forT 3R 398 X% @ / For and on behalf of

Ao BicamssrR fafdies, afder / National Fertilizers Ltd, Bathinda-151003
Framsal 7. / Mobile No 7597288501 / 9878115459

§ Ad/Email: punit.jain@nfl.co.in


mailto:punit.jain@nfl.co.in
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Re: Provide the list of registered parties dealing in Carbon Slurry (under HWM Rules-2016 Cat. 18.2 Schd. - I) available with M/s
MSTC.

Punit Jain <punit.jain@nfl.co.in>
Tue, 17 Dec 2024 12:11:48 PM +0530 *
To "pankajkumar" <pankajkumar@mestcindia.co.in>, "RM CRO" <bmcdgmstc@mestcindia.in>

Cc "Gurpreet Singh Layal" <gslayal@nfl.co.in>, "Pawan Agrawal" <pagrawal@nfl.co.in>

Reminder:
Dear Sir

Kindly refer to our previous emails and telephonic discussion in the subject matter, You are once again requested to provide all the
previous registered buyers who participated / registered for the auctions of the Carbon Slurry and also provide the contact
information (i.e. Mobile No., Email ID) if available with MSTC.

YR U=,

e

gl St/ PUNIT JAIN

3U yayes (AmafT) / Deputy Manager (Materials)

3 forw 3R 3 aR® A / For and on behalf of

AT Bicassd fafdies, afdsr / National Fertilizers Ltd, Bathinda-151003
Frarsdl . / Mobile No 7597288501 / 9878115459

$ A@/Email: punit.jain@nfl.co.in

REGD. OFFICE : SCOPE COMPLEX, CORE-Ill, 7 INSTITUTIONAL AREA, LODHI ROAD, NEW DELHI - 110 003, Tel: 011-24360066, FAX: 24361553, CIN:
L74899DL1974G01007417, Website: www.nationalfertilizers.com

On Thu, Nov 7, 2024 at 4:19 PM Punit Jain <punit.jain@nfl.co.in> wrote:
REMINDER

Dear Sir

Kindly refer to our previous emails and telephonic discussion in the subject matter, You are once again requested to provide all
the previous registered buyers who participated / registered for the auctions of the Carbon Slurry and also provide the contact
information (i.e. Mobile No., Email ID) if available with MSTC.

3P U,

Gl St / PUNIT JAIN

39 gayes (@raal) / Deputy Manager (Materials)

3eteh forw 3R 37! X% & / For and on behalf of

AT Bieasy fafdes, afdst / National Fertilizers Ltd, Bathinda-151003
FaTser . / Mobile No 7597288501 / 9878115459

§ AT/Email: punit.jain@nfl.co.in

REGD. OFFICE : SCOPE COMPLEX, CORE-IIl, 7 INSTITUTIONAL AREA, LODHI ROAD, NEW DELHI - 110 003, Tel: 011-24360066, FAX: 24361553, CIN:
L74899DL1974G01007417, Website: www.nationalfertilizers.com

On Wed, Sep 25, 2024 at 2:28 PM Punit Jain <punit.jain@nfl.co.in> wrote:
Reminder:

Dear Sir

Kindly refer to our previous emails and telephonic discussion in the subject matter, You are once again requested to provide all
the previous registered buyers who participated / registered for the auctions of the Carbon Slurry and also provide the contact
information (i.e. Mobile No., Email ID) if available with MSTC.

YR =TT,

et St / PUNIT JAIN

3U yayes (Amaaft) / Deputy Manager (Materials)

3eTeh forw 3R 37! aX® ¥ / For and on behalf of

AT Bicasay fafdes, afdst / National Fertilizers Ltd, Bathinda-151003
AaTser . / Mobile No 7597288501 / 9878115459

$ A/Email: punit.jain@nfl.co.in
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Re: Provide the list of registered parties dealing in Carbon Slurry (under HWM Rules-2016 Cat. 18.2 Schd. - I) available with M/s
MSTC.

Punit Jain <punit.jain@nfl.co.in>
Wed, 18 Dec 2024 10:52:03 AM +0530
To "ssharma" <ssharma@mstcindia.co.in>, "RM CRO" <bmcdgmstc@mstcindia.in>

Cc "gslayal" <gslayal@nfl.co.in>, "pagrawal" <pagrawal@nfl.co.in>, "pankajkumar" <pankajkumar@mstcindia.co.in>

Dear Sir

With reference to trailing mail, following e-auctions were conducted earlier for sale / disposal of Carbon Slurry through MSTC
Chandigarh office on behalf of our unit:

1. Auction No. MSTC/CDG/NATIONAL FERTILIZERS LIMITED/23/ BATHINDA/19-20/25127 dated 30.12.2019

2. Auction No. MSTC/CDG/NATIONAL FERTILIZERS LIMITED/24/BATHINDA/19-20/32703 dated 20.02.2020
3. Auction No. MSTC/CDG/NATIONAL FERTILIZERS LIMITED/11/ BATHINDA/20-21/22287 dated 12.01.2021

You are requested to provide all the previous registered buyers who participated / registered for the
auctions of the Carbon Slurry and also provide the contact information (i.e. Mobile No., Email ID) if
available with MSTC.

TR Y=dTe,

QeI S / PUNIT JAIN

37 yauds (Al / Deputy Manager (Materials)

3eich forw 31 37T aW% & / For and on behalf of

AU Bicassr fafdes, afds1/ National Fertilizers Ltd, Bathinda-151003
FHrarse 1. / Mobile No 7597288501 / 9878115459

§ Ad/Email: punit.jain@nfl.co.in

REGD. OFFICE : SCOPE COMPLEX, CORE-IIl, 7 INSTITUTIONAL AREA, LODHI ROAD, NEW DELHI - 110 003, Tel: 011-24360066, FAX: 24361553, CIN:
L74899DL1974G0O1007417, Website: www.nationalfertilizers.com

On Wed, Dec 18, 2024 at 1:07 AM RM CRO <bmcdgmstc@mstcindia.in> wrote:
Dear Sir,

In order to provide details concerning previous registered buyers who participated / registered for the auctions of the Carbon Slurry; kindly provide
us previous e-auction reference number and/or e-auction reference date, if any, conducted from MSTC Chandigarh Regional Office.

Also this is to inform that consequent upon transfer of our official Shri Keshav Arora, presently Shri Suneel Kumar Sharma, Assistant Manager
(Operations) (E-Mail: cdgopn6@mstcindia.in; Mobile: 7986758707) from MSTC Chandigarh Regional Office is looking after e-auctions on behalf of
your unit.

I Yegdig

SEIRReCECY

TEnTe T FrTeT

wHATESH fafdes

From: punit.jain@nfl.co.in [mailto:punit.jain@nfl.co.in]

Sent: 17 December 2024 12:12

To: pankajkumar@mstcindia.co.in; RM CRO
Cc: gslayal@nfl.co.in; pagrawal@nfl.co.in
Subject: Re: Provide the list of registered parties dealing in Carbon Slurry (under HWM Rules-2016 Cat. 18.2 Schd. — I) available with M/s MSTC.

Reminder:

Dear Sir

Kindly refer to our previous emails and telephonic discussion in the subject matter, You are once
again requested to provide all the previous registered buyers who participated / registered for the

auctions of the Carbon Slurry and also provide the contact information (i.e. Mobile No., Email ID) if
available with MSTC.

3T Y=dTe,
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RE: Provide the list of registered parties dealing in Carbon Slurry (under HWM Rules-2016 Cat. 18.2 Schd. - I) available with M/s
MSTC.

Suneel Sharma <ssharma@mestcindia.co.in>
Tue, 24 Dec 2024 11:52:46 AM +0530 *

SS

To "Punit Jain™ <punit.jain@nfl.co.in>

Cc "gslayal" <gslayal@nfl.co.in>, "pagrawal" <pagrawal@nfl.co.in>, "pankajkumar" <pankajkumar@mstcindia.co.in>, "'RM CRO"
<bmcdgmstc@mestcindia.in>

Tags G-Important
AEIGT /ARl
Dear Sir/Mam

Details of the buyers who participated in the auctions as requested in your trailing email 18.12.24 are given below.

Sr. no. | Buyer Regn. No. | Mob. No. | Email Id.

Auction No. MSTC/CDG/NATIONAL FERTILIZERS LIMITED/23/ BATHINDA/19-20/25127 dated 30.12.2019
1 SHUBHAM SALES CO./36213 9034680772 shubhamsalesco@gmail.com

2 MIRZAPUR METAL REFINERY/133335 9910930505 mirzapur9450314661@gmail.com
Auction No. MSTC/CDG/NATIONAL FERTILIZERS LIMITED/24/BATHINDA/19-20/32703 dated 20.02.2020
1 SHIVAM CHEMICAL/119217 9812005805 shivamchemical06@gmail.com

2 shubham sales co/140098 9813122762 shubhamsalescom@gmail.com

3 MIRZAPUR METAL REFINERY/133335 9910930505 mirzapur9450314661@gmail.com
Auction No. MSTC/CDG/NATIONAL FERTILIZERS LIMITED/11/ BATHINDA/20-21/22287 dated 12.01.2021
1 shubham sales co/140098 9813122762 shubhamsalescom@gmail.com

2 MIRZAPUR METAL REFINERY/133335 9910930505 mirzapur9450314661(@gmail.com

The above details may also be checked with data available in Seller’s MSTC login or the manual record maintained by NFL, if any.

e Y=Idic/ Thanks & regards,

gellel HAR QTAT/ Suneel Kumar Sharma,

Heldh UeIeTeh/ Assitant Manager,

TaTgar fafdes @@e i ?Fl'élm/ MSTC Ltd. Chandigarh Regional Office
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DOCUMENT-16

9/26/24, 11:35 AM National Fertilizers Ltd. Mail - Carbon Slurry Disposal

Punit Jain <punit.jain@nfl.co.in>

Carbon Slurry Disposal
Punit Jain <punit.jain@nfl.co.in> Sat, Sep 14, 2024 at 3:10 PM

To: "mirzapur9450314661@gmail.com" <m|rzapur9450314661@gmall com>
Cc: Gurpreet Singh Layal <gslayal@nfl.co.in>, Pawan Agrawal <pagrawal@nfl.co.in>

Dear Sir

Earlier, you participated in our auctions for disposal of Carbon Slurry under HWM
Rules-2016 - CAT. 18.2 SCHD-I.

In this regard, you are requested to confirm that currently you are working in the field of
Carbon Slurry disposal. In case you are working in this field, kindly submit your valid
authorization Certificate from Concern State Pollution Control Board enabling us to
contact / send you our future enquiries.

TR Y=adie,

gt 5t / PUNIT JAIN
30 gy (A1) / Deputy Manager (Materials)
393 Torw 3R 338 G ¥ / For and on behalf of

AT wicamssry feifdes, afdsT / National Fertilizers Ltd, Bathinda-151003
FHYarsel 1. / Mobile No 7597288501 / 9878115459

§ F/Email: punit.jain@nfl.co.in

REGD. OFFICE : SCOPE COMPLEX, CORE-HI, 7 INSTITUTIONAL AREA, LODHI ROAD, NEW DELHI - 110 003, Tel
011-24360066, FAX: 24361553, CIN: L74899DL1974G0O1007417, Website: www.nationalfertilizers.com

https://mail.google.com/mail/u/0/?ik=9cebe 11c33&view=pt&search=all&permmsgid=msg-a:r-6743375249972419834&simpl=msg-a:r-6 7433752499724 . 11
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DOCUMENT-17

9/26/24, 11:35 AM National Fertilizers Ltd. Mail - Carbon Slurry Disposal

Punit Jain <punit.jain@nfl.co.in>
Ahaviatng Can iy
Carbon Slurry Disposal
Punit Jain <punit.jain@nfl.co.in> Thu, Sep 19, 2024 at 10:18 AM

To: "mirzapur9450314661@gmail.com” <mirzapur9450314661@gmail.com>
Cc: Gurpreet Singh Layal <gslayal@nfl.co.in>, Pawan Agrawal <pagrawal@nfl.co.in>

Reminder:
Dear Sir

Kindly refer to our trailing mail and telephonic conversation held on 14.09.2024. You are
requested to confirm that currently you are working in the field of Carbon Slurry
disposal. In case you are working in this field, kindly submit your valid authorization
Certificate from Concern State Pollution Control Board enabling us to contact / send you
our future enquiries.

TR U=IaTE,

g i / PUNIT JAIN
3T gayed (Tr) / Deputy Manager (Materials)
3ech Torw R 37T 9% H / For and on behalf of

AT wicamsay fafdes, afdsr / National Fertilizers Ltd, Bathinda-151003
FraTsel 7. / Mobile No 7597288501 / 9878115459

& FSA/Email: punit.jain@nfl.co.in

REGD. OFFICE : SCOPE COMPLEX, CORE-lll, 7 INSTITUTIONAL AREA, LODHI ROAD, NEW DELHI - 110 003, Tel
011-24360066, FAX: 24361553, CIN: 1.74899DL1974G0O1007417, Website: www.nationalfertilizers.com

[Quoted text hidden}
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9/26/24, 11:38 AM National Fertilizers Ltd. Mail - Carbon Slurry Disposal

Punit Jain <punit.jain@nfl.co.in>

Carbon Slurry Disposal
Punit Jain <punit.jain@nfl.co.in> Sat, Sep 14, 2024 at 3:10 PM

To: "shivamchemicals500@gmail.com" <shivamchemicals500@gmail.com>
Cc: Gurpreet Singh Layal <gslayal@nfl.co.in>, Pawan Agrawal <pagrawal@nfl.co.in>

Dear Sir

Earlier, you participated in our auctions for disposal of Carbon Slurry under HWM
Rules-2016 - CAT. 18.2 SCHD-I.

In this regard, you are requested to confirm that currently you are working in the field of
Carbon Slurry disposal. In case you are working in this field, kindly submit your valid
authorization Certificate from Concern State Pollution Control Board enabling us to
contact / send you our future enquiries.

TR U=IdTE,

Qe St / PUNIT JAIN
33U GEUE (A / Deputy Manager (Materials)
3% Torw 3R 338 a7 ¥/ For and on behalf of

AT wicarsary foafdes, afésr / National Fertilizers Ltd, Bathinda-151003
Farsel . / Mobile No 7597288501 / 9878115459

& AS/Email: punit jain@nfl.co.in

REGD. OFFICE : SCOPE COMPLEX, CORE-HlI, 7 INSTITUTIONAL AREA, LODHI ROAD, NEW DELHI - 110 003, Tel
011-24360066, FAX: 24361553, CIN: L74899DL1974G01007417, Website: www.nationalfertilizers.com

https://mail google.com/mailfu/0/?ik=9cehe 11c338&view=pt&search=all&permmsgid=msg-a:r-1185061317223229906&simpl=msg-a:r-118506 13172232
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9/26/24, 11:37 AM National Fertilizers Ltd. Mail - Carbon Slurry Disposat

Punit Jain <punit.jain@nfl.co.in>
A Naveatan Sanpary
Carbon Slurry Disposal
Punit Jain <punit.jain@nfl.co.in> Thu, Sep 19, 2024 at 10:16 AM

To: "shivamchemicals500@gmail.com" <shivamchemicals500@gmail.com>
Cc: Gurpreet Singh Layal <gslayal@nfl.co.in>, Pawan Agrawal <pagrawal@nfl.co.in>

Reminder:
Dear Sir

Kindly refer to our trailing mail and telephonic conversation held today. You are
requested to confirm that currently you are working in the field of Carbon Slurry
disposal. In case you are working in this field, kindly submit your valid authorization
Certificate from Concern State Pollution Control Board enabling us to contact / send you
our future enquiries.

TR YeTdTe,

et ST / PUNIT JAIN
30 gEUe (A1) / Deputy Manager (Materials)
3% forw 3R 3T aXF A / For and on behalf of

Ferad wicarsary fofdes, afésr/ National Fertilizers Ltd, Bathinda-151003
Frarsl . / Mobile No 7597288501 / 9878115459

& A/Email: punit.jain@nfl.co.in

REGD. OFFICE : SCOPE COMPLEX, CORE-ill, 7 INSTITUTIONAL AREA, LODH!I ROAD, NEW DELHI - 110 003, Tel;
011-24360066, FAX: 24361553, CIN: L74899DL1974G0O1007417, Website: www.nationalfertilizers.com

[Quioted text hidden]
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9/26/24, 11:41 AM National Fertilizers Ltd. Mail - Carbon Siurry Disposal

Punit Jain <punit.jain@nfl.co.in>

Carbon Slurry Disposal

Shivam Chemicals <shivamchemicals500@gmail.com> Fri, Sep 20, 2024 at 8:56 AM
To: Punit Jain <punit.jain@nfl.co.in>

Respected Sir,

As per our telephonic conversation and the information provided by you in the mail, | would like to confirm you that
currently | am working in the field of Carbon Slurry disposal. | would also like to bring to your notice that my current
authorisation certificate is under renewal | could also get a new certificate if you provide us with an opportunity for carbon
slurry disposal for your future endeavours.

We guarantee you the best carbon slurry disposal services. Kindly provide us with the information about your future
carbon slurry disposal requirements.

[Quoted text hidden]
[Quoted text hidden}
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Disclaimer : This communication is confidential & privileged. This email and any files transmitted with it are confidential
and intended solely for the use of the individual or entity to whom they are addressed. If you have received this email in
error you should not disseminate, distribute or copy the email, further notify the sender immediately & delete the email
from your system. Use of this email in any manner by anyone other than the addressee is unauthorized and shall be
liable to take appropriate actions against such usage.

National Fertilizers Limited has taken reasonable precautions to ensure that no viruses are present in this email,
however, it cannot accept responsibility for loss or damage arising from the use of this email or attachment.

https://mail.google com/mait/u/0/?ik=9cebe11c33&view=pt&search=all&permmsgid=msg-f:18106839815458449248simpl=msg-f:1810683981545844924 11N
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DOCUMENT-21
9/26/24, 11:36 AM National Fertilizers Ltd. Mail - Carbon Slurry Disposal

Punit Jain <punit.jain@nfl.co.in>

Carbon Slurry Disposal
Punit Jain <punit.jain@nfl.co.in> Mon, Sep 23, 2024 at 2:39 PM

To: Shivam Chemicals <shivamchemicals500@gmail.com>
Cc: Gurpreet Singh Layal <gslayal@nfl.co.in>, Pawan Agrawal <pagrawal@nfl.co.in>

Sir,
Thanks for your prompt response.

In this regard, you are requested to provide the following:

1. Latest Copy of Sale Order of Carbon Slurry executed by you.
2. Date of expiry of the Hazardous Waste Authorization for Carbon Slurry of your firm

TR YIdTE,

gefid ST/ PUNIT JAIN
3U T (T13) / Deputy Manager (Materials)
ZeAeh fore 3R 3ahT % T / For and on behalf of

Fera wieasery foifdes, 9f&s1 / National Fertilizers Ltd, Bathinda-151003
FHrarset . / Mobile No 7597288501 / 9878115459

& Fel/Email: punit.jain@nfl.co.in

REGD. OFFICE : SCOPE COMPLEX, CORE-Ill, 7 INSTITUTIONAL AREA, LODHI ROAD, NEW DELHI - 110 003, Tel
011-24360066, FAX: 24361553, CIN: L74899DL1974G0 1007417, Website: www.nationalfertilizers.com

{Quoted text hidden)

https://mail.google.com/mail/u/0/?ik=9cebe 11c338view=pt&search=all&permmsgid=msg-a:r-17818458276823610038&simpl=msg-a:r-17818458276823..
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DOCUMENT-22 (COLLY)
9/26/24, 11:36 AM National Fertilizers Ltd. Mail - Carbon Slurry Disposal

Punit Jain <punit.jain@nfl.co.in>

Carbon Slurry Disposal
Punit Jain <punit.jain@nfl.co.in> Wed, Sep 25, 2024 at 5:17 PM

To: Shivam Chemicals <shivamchemicals500@gmail.com>
Cc: Gurpreet Singh Layal <gslayal@nfl.co.in>, Pawan Agrawal <pagrawal@nfl.co.in>

Sir

With respect to trailing mail and as per telephonic discussion, you are once again
requested to provide the following on priority:

1. Latest Copy of Sale Order of Carbon Slurry executed by you.
2. Date of expiry of the Hazardous Waste Authorization for Carbon Slurry of your firm

TUH U=IdTg,

g 3Aef / PUNIT JAIN
30 eI (TTHa) / Deputy Manager (Materials)
3% forw 3 358 % ¥ / For and on behalf of

AT wiceamssg foifdes, afdsr / National Fertilizers Ltd, Bathinda-151003
FHImgel . / Mobile No 7597288501 / 9878115459

§ A/Email: punit.jain@nfl.co.in

REGD. OFFICE : SCOPE COMPLEX, CORE-lli, 7 INSTITUTIONAL AREA, LODHI ROAD, NEW DELHI - 110 003, Tel
011-24360066, FAX: 24361553, CIN: L74899DL1974G01007417, Website: www.nationalfertilizers.com

[Quoted text hidden]
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Re: Carbon Slurry Disposal

Punit Jain <punit.jain@nfl.co.in>
Thu, 07 Nov 2024 4:17:41 PM +0530 -

To "Shivam Chemicals" <shivamchemicals500@gmail.com>

Cc "Gurpreet Singh Layal" <gslayal@nfl.co.in>, "Pawan Agrawal" <pagrawal@nfl.co.in>

REMINDER:
Dear Sir

Kindly refer our trailing mail, you are once again requested to provide the following on
priority:

1. Latest Copy of Sale Order of Carbon Slurry executed by you.
2. Date of expiry of the Hazardous Waste Authorization for Carbon Slurry of your firm.

3! I=IdTe,,

Hial

g?ﬁ?—[ S / PUNIT JAIN

37 gagd (ATelT) / Deputy Manager (Materials)

3eTch folT 3R 3l & & / For and on behalf of

AT Bicasory frfdies, afdsr / National Fertilizers Ltd, Bathinda-151003
Farse 1. / Mobile No 7597288501 / 9878115459

§ Fa/Email: punit.jain@nfl.co.in

REGD. OFFICE : SCOPE COMPLEX, CORE-III, 7 INSTITUTIONAL AREA, LODHI ROAD, NEW DELHI - 110
003, Tel: 011-24360066, FAX: 24361553, CIN: L74899DL1974G01007417,
Website: www.nationalfertilizers.com

On Wed, Sep 25, 2024 at 5:17 PM Punit Jain <punit.jain@nfl.co.in> wrote:
Sir

With respect to trailing mail and as per telephonic discussion, you are once again
requested to provide the following on priority:

1. Latest Copy of Sale Order of Carbon Slurry executed by you.
2. Date of expiry of the Hazardous Waste Authorization for Carbon Slurry of your firm.

UG Y=gdTg,,
qTex
gt St / PUNIT JAIN

30U ggged (F1eTalT) / Deputy Manager (Materials)
IeAep forw 31 36T a% & / For and on behalf of


mailto:punit.jain@nfl.co.in
https://mail.mgovcloud.in/zm/reUrlCheck.do?url=http%3A%2F%2Fwww.nationalfertilizers.com%2F&uvd=0801129e015aa80fb9561ad46825ad754800001c4b52702ba85a625a12b5821dd72a6c458808ec5396aa51620021368f5287a867fac39bdb2a778bfb2fe73b642828338c36bb2773d04a9a9d7f246dd19ab180d58e2dee71c9787373a2bb8519aef69ac0c021d6de35a0831f01d5510fb7af3a6cdab055435551792fe7fa7fa31b3ff13606849b1deedb548cce0a3b41a80426f2862f1a2fec54f552bf155bc9f2e803
mailto:punit.jain@nfl.co.in
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Re: Carbon Slurry Disposal

Punit Jain <punit.jain@nfl.co.in>
Tue, 17 Dec 2024 12:05:36 PM +0530 -

To "Shivam Chemicals" <shivamchemicals500@gmail.com>

Cc "Gurpreet Singh Layal" <gslayal@nfl.co.in>, "Pawan Agrawal" <pagrawal@nfl.co.in>

Reminder:
Dear Sir

Kindly refer our trailing mail and as per our telephonic conversations held, you are once
again requested to provide the following on priority:

1. Latest Copy of Sale Order of Carbon Slurry executed by you.
2. Date of expiry of the Hazardous Waste Authorization for Carbon Slurry of your firm.

37U U=dTE,

el

g?ﬁH S / PUNIT JAIN

37 gagd (ATelT) / Deputy Manager (Materials)

Ieqeh forw 31K 3% aX% & / For and on behalf of

AT Bicasory frfdies, afdsr / National Fertilizers Ltd, Bathinda-151003
Farse 1. / Mobile No 7597288501 / 9878115459

$ Fa/Email: punit.jain@nfl.co.in

REGD. OFFICE : SCOPE COMPLEX, CORE-III, 7 INSTITUTIONAL AREA, LODHI ROAD, NEW DELHI - 110
003, Tel: 011-24360066, FAX: 24361553, CIN: L74899DL1974G01007417,
Website: www.nationalfertilizers.com

On Thu, Nov 7, 2024 at 4:17 PM Punit Jain <punit.jain@nfl.co.in> wrote:
REMINDER:

Dear Sir

Kindly refer our trailing mail, you are once again requested to provide the following on
priority:

1. Latest Copy of Sale Order of Carbon Slurry executed by you.
2. Date of expiry of the Hazardous Waste Authorization for Carbon Slurry of your firm.

U Y=3dTg,

el

gl St / PUNIT JAIN


mailto:punit.jain@nfl.co.in
https://mail.mgovcloud.in/zm/reUrlCheck.do?url=http%3A%2F%2Fwww.nationalfertilizers.com%2F&uvd=0801129e013c146bf22a397927aa5739d40000a3f6277653c754dfbfd9f47ef863b61e76890bc07cd5510e1ad50182e216178a0f73daeedba27f059cba1046cedea1dbf86dc38059f41339efa2a73c69d1bca4912ed974d6661fdc8ab3404691739a489b622439a36ec8902e6df0256cb6a540924b1a4a75a80cc547831468bf37babb42fa42d0076f1e0f2b2ded3a3a8da38b917003543d5721344e3b5b463f6f116a
mailto:punit.jain@nfl.co.in

DotEOENT-23 168

Re: Carbon Slurry Disposal

Shivam Chemicals <shivamchemicals500@gmail.com>
Thu, 02 Jan 2025 3:02:41 PM +0530 -

SC

To "Punit Jain" <punit.jain@nfl.co.in>

Tags G-Important

Respected Sir,

As per our telephonic conversation and the information provided by you in the mail, I would like to
confirm you that currently I am working in the field of Carbon Slurry disposal. I would also like to bring
to your notice that my current authorisation certificate is under renewal. I could also get a new certificate
if you provide us with an opportunity for carbon slurry disposal for your future endeavours.

We guarantee you the best carbon slurry disposal services. Kindly provide us with the information about
your future carbon slurry disposal requirements.

On Tue, 17 Dec 2024 at 12:05PM, Punit Jain <punit.jain@nfl.co.in> wrote:
Reminder:

Dear Sir

Kindly refer our trailing mail and as per our telephonic conversations held, you are
once again requested to provide the following on priority:

1. Latest Copy of Sale Order of Carbon Slurry executed by you.
2. Date of expiry of the Hazardous Waste Authorization for Carbon Slurry of your firm.

U Y=dTg,

el

gt Sief / PUNIT JAIN

3U gayeh (T / Deputy Manager (Materials)

Ieqoh forw 31 36T a% & / For and on behalf of

AATd wicasa fafdes, afdsr / National Fertilizers Ltd, Bathinda-151003
1S 1. / Mobile No 7597288501 / 9878115459

§ AI/Email: punit.jain@nfl.co.in

REGD. OFFICE : SCOPE COMPLEX, CORE-III, 7 INSTITUTIONAL AREA, LODHI ROAD, NEW DELHI - 110
003, Tel: 011-24360066, FAX: 24361553, CIN: L74899DL1974G01007417,
Website: www.nationalfertilizers.com

On Thu, Nov 7, 2024 at 4:17 PM Punit Jain <punit.jain@nfl.co.in> wrote:
REMINDER:



mailto:punit.jain@nfl.co.in
mailto:punit.jain@nfl.co.in
https://mail.mgovcloud.in/zm/reUrlCheck.do?url=https%3A%2F%2Fwww.google.com%2Fmaps%2Fsearch%2F7%2BINSTITUTIONAL%2BAREA%3Fentry%3Dgmail%26source%3Dg&uvd=0801129701e732e4f72eebe93768feb175000050ae635a9568e927949c5f9022c48be5bb187a371640147a6a5cb1e6e94f23273d9f5d35823bd0be9d37d52414e73279af57ef3a1e78813b1ea3da18e8407cb9abb775a9e9b6808020eea830438320faa43df58a591a83209ba32fda4176738c01f746156e47cdd8de82e22ad78948ba87bee676565bf0c220073736f29862217b1104f8d63b6889a4
https://mail.mgovcloud.in/zm/reUrlCheck.do?url=http%3A%2F%2Fwww.nationalfertilizers.com%2F&uvd=0801129e01ce469069ad6b7b256375f6680000f9a823606ba18e45e5537549b9bf1006583776d241e92a51af839c39fddf6749b95547bde64c4bea21a4ad76af1238ac1d531349f8af771c6aff0ed6ce15f98961aea8d142dca1bc0710bc6654b607fdd3c1150d42aa343e2c9dba676c568918c84977f631c4af469981bb89339a8dab4b6f9a1475b5b0d67339fa0ff12a923c4ed09d675abfaec6de03124617b77f7b
mailto:punit.jain@nfl.co.in
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Re: Carbon Slurry Disposal

Punit Jain <punit.jain@nfl.co.in>
Tue, 14 Jan 2025 9:09:27 AM +0530

To "Shivam Chemicals" <shivamchemicals500@gmail.com>

Cc "Gurpreet Singh Layal" <gslayal@nfl.co.in>, "Pawan Agrawal" <pagrawal@nfl.co.in>

Dear Sir
Kindly refer to our earlier communications on the subject matter.

It is mentioned that till date you have not submitted the valid Hazardous waste
Authorization nor any sale order executed by you for disposal of Carbon slurry.

Further, approx. 4 months have been passed since your response that your Hazardous
waste licence is under renewal. But till date you have not submitted the copy of
Hazardous waste Certificate.

It is mentioned that your firm is only considered for our future disposal activity of Carbon
Slurry only if you have valid Hazardous waste certificate and other necessary
documents. Therefore, if you are interested in future disposal activity of Carbon Slurry,
you are once again requested to get the Hazardous waste Licence and submit the
same on priority basis.

UG Y=gdTg,,

el

gt St / PUNIT JAIN

30U ggged (F1eTalT) / Deputy Manager (Materials)

3% forT 3R 3361 % & / For and on behalf of

AATd wicamsay fafdes, afdsr / National Fertilizers Ltd, Bathinda-151003
Hrarse . / Mobile No 7597288501 / 9878115459

§ AI/Email: punit.jain@nfl.co.in

REGD. OFFICE : SCOPE COMPLEX, CORE-III, 7 INSTITUTIONAL AREA, LODHI ROAD, NEW DELHI - 110
003, Tel: 011-24360066, FAX: 24361553, CIN: L74899DL1974G01007417,
Website: www.nationalfertilizers.com

On Fri, Jan 3, 2025 at 11:57 AM Punit Jain <punit.jain@nfl.co.in> wrote:
Dear Sir

Kindly refer our trailing mail and as per our telephonic conversations held, you are
once again requested to provide the following on priority:

1. Latest Copy of Sale Order of Carbon Slurry executed by you.


mailto:punit.jain@nfl.co.in
https://mail.mgovcloud.in/zm/reUrlCheck.do?url=http%3A%2F%2Fwww.nationalfertilizers.com%2F&uvd=0801129e01aba3b0a97449da2806c8c9dd0000f0680e98c917ef7f6512c8972b73b31fbf9c57343051643f58d3157cf96cc0da0fd3516be161745e832e262cc62e57cd9f50ef7369c26d0ace7ea59ee4bc77cda06141a29e9bb7509a93082632a1056fb6d97bbfcdf9b159aa565572d09edef43c8068b778fabcf7b9a923b6d7e14abb42e465d5f811e28a97e013d3a73c8378a079b998b69050aca4d239871a72c775
mailto:punit.jain@nfl.co.in
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26y
wieasay fafis NATIONAL FERTILIZERS. LIMITED
¢ R RN
(A SR T S (A Govt, of India Undertaking)
fafaat daféesr —1s1003 dome Bathinda Unit: Sibian Road, Bathinda - 151003 (Punjab)
CIHIG 2 0164 - 2270220, 2760200 Ph.: 0164-2270220, 2760200
W 0164-2270463 A Navratna Company Fax: 0164-2270463
Ref: NFB/LAB/PPCB/2024 Dated : 23.09.2024
To

Environmental Engineer, -
Punjab Pollution Control Board,
Zonal Office, Street No.12,
Power House Road,

Bathinda,

Subject: Compliance of the Directions given by Hon'ble NGT in the matter OA 620/2022 titled as Kaushal
Kishore v/s State of Punjab & Ors, ;

Dear Sir,

In reference to the subject cited above and the Order dated 28.08.2024 passed by the National Green
Tribunal in OA 620/2022 titled as Kaushal Kishore Vishwakarma vs, State of Punjab and Ors, In terms of
the order the f(jﬂowing directions have been issued in para 52:-

ve requiring time bound disposal of hazardous waste of
spandent no. S so far, we consider it necessary to seek

11 as to measures required to be taken for suitably
al of the quantity of carbon slurry stored by respondents
e period of 180 days in time bound manner without any

For compliance of the above directions, your good self is requested to provide the list of Licensed Contractors,
registered with the PPCB, who in turn could help to expedite the process of lifting the Carbon Slurry from NFL,
Bathinda within the period of 180 days in time bound manner, Presently, job of disposal of carbon slurry has been
entrusted with M/s Shubham Sales, Rohtak but the disposal rate is very less.

You are also requested to give a suitable time to discuss the measures required to be taken for increasing the
number of contractors for disposal of the quantity of carbon slurry stored at the unit.

Yours Truly,

For National Fertilizers Limited, Bathinda W’\)\
Lad)

FRUNT FTEEF : U-11, Herex-24, Foay - 201301 (3.0.), QY 0120-2412383, HaRT : 01202412384
Corporate Office A 11, Sector - 24 . Noida - 201301 (UP), Tel 0120-2412383, Fax : 0120 - 2412384

g e, wv sEcw aR) - ] 7 sferima oia, S U, T RE- 110003,539T9:011-24361252, St 01124361552
Regd. Office : Scope Complex Core — Iii . 7, Institutional Area , Lodhi Road, New Delhi-110003,Tel 1011-24361252, Fax: 011-24361553
CIN 2 L74899DL1974GC1007417  Waebsite B @nationalfertilizers

/! i \
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seemachawla@nfl.co.in

From: Seema Chawla <seemachawla@nfl.co.in>

Sent: 13 February 2023 12:33

To: sdewan@continentalcarbonindia.com; vkmaheshwari@continentalcarbonindia.com
Cc BIMLA SOREN

Subject: utilisation of carbon

Dear Sir,

NFL Panipat Unit is having stock of carbon lying in Carbon ponds generated from old FO based plant before
2013. Kindly confirm whether, M/s CCIL is authorized by PCB’s under schedule 1, category 18.2 for utilization

of carbon .

e Ifga

i g

Seema Chawla

I TET e (adma Jad)

DGM (Technical Services)
National fertilizers limite;d, Panipat
Mobile : +91 9996547743
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seemachawla@nfl.co.in

From: Seema Chawla <seemachawla@nfl.co.in>

Sent: 16 March 2023 12:09

To: ‘Sharma, Puneet’; 'Mittal, Lokesh'; 'Dua, Vikram'; 'Dewan, Sanjay'; 'Dubey, V. K.
Cc: BIMLA SOREN; bbgrover

Subject: use of Carbon

Dear Sir,

NFL Panipat Unit is having stock of carbon lying in Carbon ponds generated from old FO based plant before
2013. Kindly confirm whether as on date , M/s CCIL is authorized by PCB’s under schedule 1, category 18.2 for
utilization of carbon.

3T Ifed :

i raan

Seema Chawla

I HET YG U (APh-lbl Jang)
DGM (Technical Services)

National fertilizers limited, Panipat
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Seema Chawla <seemachawla@nfl.co.in>

Sent: 20 May 2023 12:50

To: csrc.sales@continentalcarbonasia.com
Cc: BIMLA SOREN; bbgrover

Subject: use of Carbon

Dear Sir,

NFL Panipat Unit is having stock of carbon lying in Carbon ponds generated from old FO based plant before
2013. Kindly confirm whether as on date , M/s CCIL is authorized by PCB’s under schedule 1, category 18.2 for

utilization of carbon.

3TeR 9fga

i qraan

Seema Chawla

3T HET Wayd (THNHT A
DGM (Technical Services)

National fertilizers limited, Paripat
Mobile : +91 9996547743
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DOC NT-28
seemachawla@nfl.co.in
From: Seema Chawla <seemachawla@nfl.co.in>
Sent: 23 February 2023 08:24
To: saligram8@gmail.com
Ce: bbgrover; mngoyal@nfl.co.in
Subject: Carbon Slurry
Dear Sir,

This has reference to the telecom regarding subject matter.

It is understood that your company has the relevant permissions for utilisation of carbon. As per
notification from MOEEF, disposal of Carbon is to be as per HoWM rules, 2016. You may kindly provide
the details of your company and the valid authorisations you have from PCBs for collection,
transportation and Utilization of carbon slurry under category 18.2 of Schedule-1.

3R Ffed -

e |raan

Seema Chawla

3U HET Yds/eh (qep-ic! Jart)
DGM (Technical Services)

National fertilizers limited, Panipat
Mobile : +91 9996547743
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From:
Sent:
To:

Cc:
Subject:

Dear Sir,

Seema Chawla <seemachawla@nfl.co.in>
16 March 2023 11:44

"Aashish Kulshreshtha'

BIMLA SOREN

use of carbon

As per notification from MOEF, disposal of Carbon is to be as per HOWM rules, 2016 and as per the
CPCB guidelines in July 2017, for Pre-processing & Co-processing of Hazardous and other wastes in Cement
Plant as per H&LOW(M&TBM) Rules 2016, cement industries can use carbon in kilns.

NFL Panipat Unit is having stock of carbon lying in Carbon ponds generated from old FO based plant before
2013. You may kindly indicate whether Carbon is being utilised in your industry?

—

HTex afea

It graen

Seema Chawla

U Tl Wd ¥ (@Pid] Jam)

DGM (Technical Services)

National fertilizers limited, Panipat

Mobile : +91 9996547743


rosha
Typewritten Text
DOCUMENT-29


DOCUIJIZJI’%O 181

seemachawla@nfl.co.in

From: Aashish Kulshreshtha <Kulshreshthaa@shreecement.com>
Sent: 16 March 2023 11:48

To: Seema Chawla

Cc: BIMLA SOREN

Subject: Re: use of carbon

Dear Ma'am

Thanks for the offer.
Can you provide us sample of 10 kg for necessary Lab or test analysis .
Apart from this we also want to lift dry fly ash from your plant, kindly spare meeting timings accordingly.

Regards,
Aashish
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From:

Sent:

To:

Cc:

Subject:
Attachments:

Dear Mam

Aashish Kulshreshtha <Kulshreshthaa@shreecement.com>
20 May 2023 12:20

Seema Chawla

'‘BIMLA SOREN'; bbgrover

Re: use of carbon

image(001.jpg

Our executive Mr Ramsuraj will visit at your plant on Monday before lunch timing 12 -12:30 PM.

Thanks for the above.

Regards
- Aashish

From: Seema Chawla <seemachawla@nfl.co.in>

Sent: Saturday, 20 May 2023, 12:04 pm

To: Aashish Kulshreshtha <Kulshreshthaa@shreecement.com>

Cc: 'BIMLA SOREN' <bimlasoren@nfl.co.in>; bbgrover <bbgrover@nfl.co.in>

Subject: RE: use of carbon

You don't often get email from seemachawla@nfl.co.in. Learn why this is irnportant

Dear Sir,

We are awaiting your response.

Wﬂﬁﬁ:
e T e

Seema Chawla

I HET Jat@m(aH-ta! 3
DGM (Technical Services)

National fertilizers limited, Panipat

Mobile : +91 9996547743

From: Seema Chawla {mailto:seemachawla@nfl.co.in]

Sent: 16 March 2023 11:59
To: 'Aashish Kulshreshtha'

Cc: 'BIMLA SOREN'; bbgrover

Subject: RE: use of carbon

Dear Sir,


rosha
Typewritten Text
DOCUMENT-31


1714 183

You may come anytime tomorrow after 1400 hrs or day after tomorrow any time.

37 Hfed :

dhar Frgan

Seema Chawla

JU TE1 U (THtat an)

DGM (Technical Services)
National fertilizers limited, Panipat
Mobile : +91 9996547743

From: Aashish Kulshreshtha [mailto:Kulshreshthaa@shreecement.com]
Sent: 16 March 2023 11:48

To: Seema Chawla

Cc: BIMLA SOREN

Subject: Re: use of carbon

Dear Ma'am

Thanks for the offer.

Can you provide us sample of 10 kg for necessary Lab or test analysis .

Apart from this we also want to lift dry fly ash from your plant, kindly spare meeting timings accordingly.

Regards,
Aashish
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seemachawla@nfl.co.in

From: seemachawla @nfl.co.in

Sent: ' 14 January 2025 09:40

To: 'lalitesh.singh@adityabirla.com'’
Cc: Bimla Soren; Rajiv Girdhar
Subject: FW: use of carbon

Dear Sir,

In reference to trailing mail, kindly indicate whether Carbon can be utilised in your industry.

TR Ffga

BIEIECICH

Seema Chawla

RUR:RR° CHEARCI CAR 1))

DGM (Technical Services)

National fertilizers limited, Panipat
Mobile : +91 9996547743

From: Seema Chawla <seemachawla@nfl.co.in>
Sent: 20 June 2023 12:59

To: Lalitesh Singh <lalitesh.singh@ adityabirla.com>
Cc: BIMLA SOREN <bimlasoren@nfl.co.in>

Subject: FW: use of carbon

Dear Sir,
We are awaiting cur response.

3R Tfed :
I Fraen

Seema Chawla

LR IR COCARERIET IRCIY)

DGM (Technical Services)

National fertilizers limited, Panipat
Mobile : +91 9996547743

From: Seema Chawla ’
Sent: 16 March 2023 11:52
To: Lalitesh Singh

Cc: BIMLA SOREN
Subject: use of carbon
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From:
Sent:
To:

Cc:
Subject:

Dear Sir,

Seema Chawla <seemachawla@nfl.co.in>
22 May 2023 08:41
acchelp@acclimited.com

BIMLA SOREN; bbgrover

use of carbon

As per notification from MOEF, disposal of Carbon is to be as per HoWM rules, 2016 and as per the
CPCB guidelines in July 2017, for Pre-processing & Co-processing of Hazardous and other wastes in Cement

Plant as per H&OW(M&TBM) Rules 2016, cement industries can use carbon in kilns.

NFL Panipat Unit is having stock of carbon lying in Carbon ponds generated from old FO based plant before
2013. Kindly confirm whether, M/s ACC is authorized by PCB’s under schedule 1, category 18.2 for utilization

of carbon ?

3R afgd :
B IGR|

Seema Chawla
3 HET TaUD(THAHT Jam)
DGM (Technical Services)

National fertilizers limited, Panipat

Mobile : +91 9996547743
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seemachawla@nfl.co.in

From: Seema Chawla <seemachawla@nfl.co.in>
Sent: 22 May 2023 08:59

To: corporate@indiacements.co.in

Cc BIMLA SOREN; bbgrover

Subject: use of carbon

Dear Sir,

As per notification from MOEF, disposal of Carbon is to be as per HOWM rules, 2016 and as per the
CPCB guidelines in July 2017, for Pre-processing & Co-processing of Hazardous and other wastes in Cement
Plant as per H&OW(M&TBM) Rules 2016, cement industries can use carbon in kilns.

NFL Panipat Unit is having stock of carbon lying in Carbon ponds generated from old FO based plant before
2015. Kindly confirm whether, M/s India Cements is authorized by PCB’s under schedule 1, category 18.2 for
utilization of carbon ?

HIX H%ﬁ:

1 qraan

Seema Chawla

U HE1 Ha e (dH-a Jan)
DGM (Technical Services)

National fertilizers limited, Panipat
Mobile : +91 9996547743
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From:
Sent:
To:

Cc:
Subject:

Dear Sir,

Seema Chawla <seemachawla@nfl.co.in>
22 May 2023 09:02

zclho@zcltd.com

BIMLA SOREN; bbgrover

use of carbon

As per notification from MOEF, disposal of Carbon is to be as per HoWM rules, 2016 and as per the
CPCB guidelines in July 2017, for Pre-processing & Co-processing of Hazardous and other wastes in Cement

Plant as per H&OW(M&TBM) Rules 2016, cement industries can use carbon in kilns.

NFL Panipat Unit is having stock of carbon lying in Carbon ponds generated from old FO based plant before
2013. Kindly confirm whether, M/s Zuari Cement Ltd is authorized by PCB’s under schedule 1, category 18.2

for utilization of carbon ?

Gﬂa“\’?ﬂ?ﬂ:
T qrgan

Seema Chawla
I g YaUS(dPp-dp! Jan)
DGM (Technical Services)

National fertilizers limited, Panipat

Mobile : +91 9996547743
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From:
Sent:
To:

Cc:
Subject:

Dear Sir,

Seema Chawla <seemachawla@nfl.co.in>
22 May 2023 09:04
info@sagarcements.in

BIMLA SOREN; bbgrover

use of carbon

As per notification from MOEEF, disposal of Carbon is to be as per HoWM rules, 2016 and as per the
CPCB guidelines in July 2017, for Pre-processing & Co-processing of Hazardous and other wastes in Cement
Plant as per H&OW(M&TBM) Rules 2016, cement industries can use carbon in kilns.

NFL Panipat Unit is having stock of carbon lying in Carbon ponds generated from old FO based plant before
2013. Kindly confirm whether, M/s Sagar Cements Ltd is authorized by PCB’s under schedule 1, category 18.2

for utilization of carbon ?

Gﬂﬂﬂ%ﬁ:
1 Argen

Seema Chawla

U R CUCAGCAICARCENY
DGM (Technical Services)

National fertilizers limited, Panipat

Mobile : +91 9996547743
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From:
Sent:
To:

Cc
Subject:

Dear Sir,

Seema Chawla <seemachawla@nfl.co.in>
22 May 2023 09:.07

info@an janicement.com

BIMLA SOREN; bbgrover

use of carbon

As per notification from MOEF, disposal of Carbon is to be as per HoOWM rules, 2016 and as per the
CPCB guidelines in July 2017, for Pre-processing & Co-processing of Hazardous and other wastes in Cement

Plant as per H&EOW(M&TBM) Rules 2016, cement industries can use carbon in kilns.

"NFL Panipat Unit is having stock of carbon lying in Carbon ponds generated from old FO based plant before
2013. Kindly confirm whether, M/s Anjani Portland Cement Ltd is authorized by PCB’s under schedule 1,
category 18.2 for utilization of carbon ?

HTX FFE»’H:
a1 Jraan
Seema Chawla

ST Hel TaHH(qHE) JaTe)
DGM (Technical Services)

National fertilizers limited, Panipat

Mobile : +91 9996547743
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From:
Sent:
To:

Cc:
Subject:

Dear Sir,

Seema Chawla <seemachawla@nfl.co.in>
22 May 2023 09:09

ncl@nclind.com

BIMLA SOREN; bbgrover

use of carbon

As per notification from MOEF, disposal of Carbon is to be as per HOWM rules, 2016 and as per the
CPCB guidelines in July 2017, for Pre-processing & Co-processing of Hazardous and other wastes in Cement

Plant as per H&OW(M&TBM) Rules 2016, cement industries can use carbon in kilns.

NFL Panipat Unit is having stock of carbon lying in Carbon ponds generated from old FO based plant before
2013. Kindly confinn whether, M/s NCL Industries ( Cement Division) is authorized by PCB’s under schedule

1, category 18.2 for utilization of carbon ?

mﬂﬁw’ﬂ:
A1 graen

Seema Chawla
U TET Haudh(deb-ii! qard)
DGM (Technical Services)

National fertilizers limited, Panipat

Mobile : +91 9996547743
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From:
Sent:
To:

Cc:
Subject:

Dear Sir,

1723

Seema Chawla <seemachawla@nfl.co.in>
22 May 2023 12:38

marketing@an janicement.com

BIMLA SOREN

use of carbon

192

As per notification from MOEF, disposal of Carbon is to be as per HoWM rules, 2016 and as per the
CPCB guidelines in July 2017, for Pre-processing & Co-processing of Hazardous and other wastes in Cement

Plant as per H&EOW(M&TBM) Rules 2016, cement industries can use carbon in kilns.

NFL Panipat Unit is having stock of carbon lying in Carbon ponds generated from old FO based plant before
2013. Kindly confirm whether, M/s NCL Industries ( Cement Division) is authorized by PCB’s under schedule
1, category 18.2 for utilization of carbon ?

Gﬂa?ﬂf%ﬁ:
e graen

Seema Chawla

3 HET Jaue (Th-10 Ja)
DGM (Technical Services)

National fertilizers limited, Panipat
Mobile : +91 9996547743
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From:
Sent:
To:

Cc:
Subject:

Dear Sir,

Seema Chawla <seemachawla@nfl.co.in>
22 May 2023 14:35

customercare @dalmiacement.com
BIMLA SOREN

use of carbon

As per notification from MOEF, disposal of Carbon is to be as per HoWM rules, 2016 and as per the
CPCB guidelines in July 2017, for Pre-processing & Co-processing of Hazardous and other wastes in Cement

Plant as per H&OW(M&TBM) Rules 2016, cement industries can use carbon in kilns.

NFL Panipat Unit is having stock of carbon lying in Carbon ponds generated from old FO based plant before
2013. Kindly confirnim whether, M/s NCL Industries ( Cement Division) is authorized by PCB’s under schedule
1, category 18.2 for utilization of carbon ?

mﬂﬁ»’ﬁ:
e qraan

Seema Chawla
I HET Jds/es (TH-18 Jq)
DGM (Technical Services)

National fertilizers limited, Panipat

Mobile : +91 9996547743
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DOCUMENT-36 (COLLY)

From: Seema Chawla [mailto:seemachawla@nfl.co.in]
Sent: 30 January 2023 11:30

To: 'feedback@uppcb.com'

Cc: ips@nfl.co.in; BIMLA SOREN; 'mngoyal@nfl.co.in’
Subject: Disposal of Carbon Slurry

Dear Sir,

This has reference to the subject matter regarding the disposal of carbon slurry. It is to be mentioned here that
the carbon slurry lying at N.F.L. Panipat Unit premises was generated from oil based Ammonia Plant, as by-
product, before commissioning of NG based Ammonia Plant in year 2013. After the commissioning and lining
up NG based Ammonia Plant, there is no generation of Carbon Slurry.

As per notification from MOEF, disposal of Carbon is to be as per HOWM rules, 2016. In this regard we would
like to know the parties who have been issued the authorisation for collection, transportation and Utilization of
carbon slurry under category 18.2 of Schedule-1 by your goodself.

We shall be highly obliged.

HlaX Fﬁ%ﬁ:

o rgen

Seema Chawla

I HET @ (@db-Id! qang)

DGM (Technical Services)

National fertilizers limited, Panipat
Mobile : +91 9996547743


rosha
Typewritten Text
DOCUMENT-36 (COLLY)


1733 202

From: Seema Chawla [mailto:seemachawla@nfl.co.in]
Sent: 31 January 2023 09:10

To: 'hgtech-pcb@mp.gov.in'

Cc: ips@nfl.co.in; 'mngoyal@nfl.co.in’; BIMLA SOREN
Subject: Disposal of Carbon Slurry

Dear Sir,

This has reference to the subject matter regarding the disposal of carbon slurry. It is to be mentioned here that
the carbon slurry lying at N.F.L. Panipat Unit premises was generated from oil based Ammonia Plant, as by-
product, before commissioning of NG based Ammonia Plant in year 2013. After the commissioning and lining
up NG based Amnonia Plant, there is no generation of Carbon Slurry.

As per notification from MOEF, disposal of Carbon is to be as per HOWM rules, 2016. In this regard we would
like to know the parties who have been issued the authorisation for collection, transportation and Ut1]1zat10n of
carbon slurry under category 18.2 of Schedule-1 by your goodself.

We shall be highly obliged.

TR 9fga :

RIS CRf

Seema Chawla

I 1R UGUSH (ddh-Idpt Q)

DGM (Technical Services)

National fertilizers limited, Panipat
Mobile : +91 9996547743
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From: Seema Chawla [mailto:seemachawla@nfl.co.in]
Sent: 30 January 2023 12:27

To: 'gpcbchairman@gmail.com’

Cc: ips@nfl.co.in; BIMLA SOREN; 'mngoyal@nfl.co.in’
Subject: Disposal of Carbon Slurry

Dear Sir,

This has reference to the subject matter regarding the disposal of carbon slurry. It is to be mentioned here that
the carbon slurry lying at N.F.L. Panipat Unit premises was generated from oil based Ammonia Plant, as by-
product, before commissioning of NG based Ammonia Plant in year 2013. After the commissioning and lining
up NG based Ammonia Plant, there is no generation of Carbon Slurry.

As per notification from MOEEF, disposal of Carbon is to be as per HoOWM rules, 2016. In this regard we would
like to know the parties who have been issued the authorisation for collection, transportation and Utilization of
carbon slurry under category 18.2 of Schedule-1 by your goodself.

We shall be highly obliged.

R Hfed :

a1 qraan

Seema Chawla

3 HEl UG U (ddb-im] qan)
DGM (Technical Services)

National fertilizers limited, Panipat
Mobile : +91 9996547743
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From:
Sent:
To:

Cc
Subject:

Dear Sir,

Seema Chawla <seemachawla@nfl.co.in>

16 March 2023 12:05

feedback@uppcb.com

ips@nfl.co.in; BIMLA SOREN; mngoyal@nfl.co.in
RE: Disposal of Carbon Sturry

We are waiting for your respanse.

&ﬂa?aﬁ%a:
e qrgan

Seema Chawla
JT HET Yaud (e q4dn)
DGM (Technical Services)

National fertilizers limited, Panipat

Mobile : +91 9996547743
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seemachawla@nfl.co.in

From: Seema Chawla <seemachawla@nfl.co.in>

Sent: 16 March 2023 12:04

To: hgtech-pcb@mp.gov.in

Cc: ips@nfl.co.in; mngoyal@nfl.co.in; BIMLA SOREN; bbgrover
Subject: RE: Disposal of Carbon Slurry

Dear Sir,

We are awaiting for your respense.

W?f?ﬁ:
Irar qraan

Seema Chawla
ST HE1 UadH(qp-dp! dar)
DGM (Technical Services)

National fertilizers limited, Panipat
Mobile : +91 9996547743
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From:
Sent:
To:

Cc:
Subject:

Dear Sir,

We are waiting for your respcnse.

W?ﬂ%ﬁ:
e S e

Seema Chawla

3U HET Ydydh(dH41%! JaY)
DGM (Technical Services)

Seema Chawla <seemachawla@nfi.co.in>

16 March 2023 12:05
gpcbchairman@gmail.com

ips@nfl.co.in; BIMLA SOREN; mngoyal@nfl.co.in
RE: Disposal of Carbon Slurry

National fertilizers limited, Panipat

Mobile : +91 9996547743



DOCUMEM%B 207

From: Shubham Sales Co. Rohtak [mailto:shubhamsalescom@gmail.com]

Sent: 18 April 2024 14:53

To: Mahesh Patil

Cc: B. B. Grover

Subject: Request for assistance in execution of speedier lifting of Carbon Material from Pond No. 1 and 2 from Panipat

unit.
Dear Sir,

It is humbly requested that we have already written to you for the support required from your side for the
expeditious lifting of material in view of the matter pending with Honorable NGT New Delhi.

Through this mail I am writing to seek your support by issuing necessary directions to the concerned
departments and personnel for the respective actions required to be taken at their end.
1. Placement of trucks and billing on all days of the month.
2. Improvement in billing software that keeps on breaking down regularly. This holds our trucks for long hours
for want of placement and dispatch.
3. Although in contract it is not provided for, we need 3 Phase Electricity supply. We undertake to pay the
monthly bills for the usage, for running of tubewell for water sprinkling on rasta and washing & lighting.

1
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4. Allow mechanical screening and packaging machine for separation of carbon from high ash mixed material.
We request you to approve the submitted requests at the earliest so that we may play our part well.
Thanking You,

Truly yours,

Nupinder Singh Sivia
Partner
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WA reEarad fafics National Fertilizers Limited

(*Te TR W (A of India Undertuking)
TEMA TS, TE, €A — 132 106 Gohana Road, Panipat. llaryara ~ 132 106
. WL IS0-14100 T8 OHSAS- 18001 T77%) (An SOt ], 1<O- 14061 & QFHSAS-[RGG] Unity
._!E?ﬁ: GI80-26324 1 4R3I TT RS (1R0O-2081301 Phone: 01802452381, IR3 & 455,
BRI 01802632515 FAX : 0180-2682515
g-7: p1, ety {z-mail: nfleein
wob e wwanatinnalf eniilizers com weh ite tianatfertilizers.cum

4

o
Ref: NFF/DiSPOSAL/CARBON 9/ n 5 I SPEED POST Date: 30-C4-2024

To,

2

-

30 SEP 20

M/s Shubham Sales Co.,
5.30 K.M Mile Stone,
Bhiwani Road,
Rohtak-124001, Haryana

Sub: Lifting of Carben Slurry Lying in Ponds at NFL, Panipat.

Dear Sir.

In reference o your letter dated 09.04.2024 & c-mail dated 18.04.2024. we have examined the reguest
submitted by you for expeditious lifting of carbon slurrv and our reply is as under:

Placement of trucks and billings on all days of the manth will be allowed provided you intimates
one day in advance in case of weekly off/holiday, so that necessary manpower can be arranged
accordingly.

The billing software is working normally. However, in case any issue arises same will be resolved
expeditiously whenever any problem is encountered.

To have expeditious lifting of carbon slurry, as per request by you, 3-phase electricity supply
which is available at D&C Cell, Panipét will be provided by NFL to you at D&C Cell, NFL Panipat
location as a single point. Power evacuation from D&C Cell NFL Panipat shall be in your scope
and payment for electricity will be made by you on actual monthly basis based on NFL meter as
per NFL procedure.

Packaging machine & screening may be allowed on a condition that you guarantee to lift entire
guantity by 31.03.2025 from the ponds so as to get final clearance from HSPCB/NGT within time
schedule of 31.03.2025.

In additicn to above it is also observed that on daily basis you are deploying 3-4 trucks only. To
expedite lifting, you are requested to increase the number of trucks deployed on daily basis.

You are requested to give yosur confirmation on above points at the earliest.

NFL is committed to extend all the support for smooth & expeditious execution of the contract.

Thankirg you

For & On behalf Of

National

rtilizers Limited, Panipat

(Mahegh Patil)
Chief Manager {Materials)

FONT WA T 2 FTE g MR, TER RT AT 20r 300 B O0.10-2412234, 203045 18 X
CORPORATE OFFICE A-1L SECTOR 21 (uDA GalTAV BUDH AG R07Ph. 2 1 301 R 07202412368 2208 & 3 21 ie R FAN 2412397

. wfea
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NATIONAL FERTILIZERS LIMITED

TSR 5
ST LT (FT FER & (A Government of Indis Undertaning)
ST T METAN T, EEE g e . . N
I T TEl 1S, ”';--C”‘ S Panipat Unit: G heaa R ad, Panipat-132108 (Hanysna)
o oo Phoe: 0130-2452481
' Fax: 0130-2652515  GST No. 06AAACNO1EON1Z8
Ref. No.: NFL/PT/TS/PE/ive Y Date: 10.09.2024

g sfeerd,

gharon e geEer fadEor A%,
TH.ALH. 55, AFeR- 25, EF,
MAIT -132103

Dear Sir,

Subject: Request for Inforination on Authorized Contractors for Lifting Carben Slurry from
NFL Panipat.

In reference to the Order dated 28.05.202% passed by the Hon'ble National Green Tribunal
(NGT) in OA 620/2022 titled *Kaushal Kishore Vishwakarina Vs. State of Punjab and Ors.*. The
order dirccls National Fertilizers Limited (NFL) to expedite the disposal of carbon slurry
stored at our Bathinda and Panipat units within a time-bound period of 160 days.

Further as direcled by NGT, NFL seeks your assistance in providing us with list of licensed
and authorized contraclors registered with HSPCB under schedule I category 18.2 who can
undertake the disposal and lifting of the carbon slurry from the carbon ponds at NFL Panipat
unit. This informatizn is cruciat for NFL to ensure timely dispcsal and avoid any non-
compliance or penalties.

You are kindly requested to share the relevant details of the contraclors. This will help NFL
expedite the contraclor selection process and ensure compliance with the Hon'ble NGT's

orders.

We lock forward to your prompt response so that the required actions can be taken in a timely
manner.

Thank you for your cogperation.
Yours sincerely,
Thanking You,

For National Fertilizers Limiled,
= u/m‘_r_r
olg(xYy
AT aTcL:'aT
39 AR JEeUF (JFAE JaT )
oL~

FRARE FTGTAT : T--11, AFL-24, ATS-201301 (3.0), gI&TR:0120-2412383, WF: 0120-2412334
Corporate Office ¢ A-11, Sactar -24, Noi-‘ja-ZO1‘301 (UPR), Tet:0120-24123%3, Fax: 0120-24122§4
TAFd FEET TR FRRI ER-L 7 FAZIE RO A dE A7 R — 110003, TTATR: 011-24361252, BRE: 01924261553
Regd. Gifice: Scope conpiex, Core-111,7, institutional Area, Lodhi Ro2d, New Delhi: 1102003, Tel.: 011-24361252, Fax: 011-24361553
CIN: L74853DLI574G0W07417  Website: httpf/vo wovonal cnstert M oers.comn i @nationalfertilizers

1INN LVdINVd

SleE Bhlbln
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NATIONAL FERTILIZERS LIMITED

(37T TIE & 35FRH) (A Government of India Undertaking)

qrAiwe $HE e T, GO 1321060y
i ‘m:i‘;e:ﬂ;m Panipat Unit: Gohans Road, Panipsat-132 106 (Haryans)
e Phane: 0180-265248]

TRy 01825525818 CRMAAAAINA O Ty
Fax: 01%0.2652515 GST No. 06 AAACND189N128

Ref. No.: NFL/PT/TS/PE/ Date: 13.09.2024

aNg HF,
ERATOT TS vewvr gy A%,
THELHT, 55, AFXR- 25, e
99 -132103

Dear Sir,

Subject: Request for Meeting regarding Information on Authorized Contractors for Lifting
Carbon Slurry from NFL Panipat as per NGT orders.

In reference to the Order dated 28.08.2024 passed by the Hon'ble National Green Tribunal
(NGT) in OA 620/2022 titled *Kaushal Kishore Vishwakarma Vs. State of Punjab and Ors.*. The
order directs National Fertilizers Limited (NFL) to expedite the disposal of carbon slurry
stored at our Bathinda and Panipat units within a time-bound period of 180 days.

Further as directed by NGT, M/s National Fertilizers Ltd. Panipat seeks your assistance for
finalising the measures to be taken for suitably increasing the number of contractors for
disposal of the quantity of carbon slurry stored in carbon ponds at NFL Panipat unit..

We humbly request to you, please grant permission for meeting for discussions regarding
above cited matter and indicate suitable date and time for the same at earliest possible. This
will help us expedite the contractor selection process and ensure compliance with the Hon'ble
NGT'’s orders. ‘

We look forward to your prompt response so that the required actions can be taken in a timely

manner.

Thank you for your cooperation.

Yours sincerely,

For Nationgl Fertilizers Limited,

@A Trgen
30 HEWELHF (Tt Jad )

FRGRE FTATaT © U--11, §FI-24, A0S-201301 (3.9.), GI39:0120-2412383, &=FH: 0120-2412384
Corporate Office : A-11, Sector -24, Noida-201301 (UP), Tel.:0120-2412383, Fax: 0120-2412384
TMFT AT i atadw. s-l, 7 TR TTe R, et dw ag Reh —110003, T 011-24361252. FR:
Regd. Office: Scope complex, Core-lll,7, Institutional Area, Lodhi Road, New Delhi: 110003, Tel.: 011-24361252, Fax:
CIN: L74889DLI974G0I007417  Welssite: htip://wvrw.naticnaifertilizers.com ki @nationalfertilizers
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DOCUMENT-42 (COLLY)

From: vkmeena@nfl.co.in <vkmeena@nfl.co.in>

Sent: 17 September 2024 18:28

To: admin@mstcecommerce.com

Cc: MANOJPANDEY <nroopn8@mstcindia.in>; mpandey@mstcindia.co.in; mpatil@nfl.co.in; seemachawla@nfl.co.in
Subject: Request for providing list of registered parties dealing in Carbon Slurry (under HWM Rules-2016 Cat. 18.2
Schd.-1) available with MSTC.

M/s MSTC Limited,

Reference: e-Auction No. MSTC/NRO/NATIONAL FERTILIZERS.LIMITED/9/GOHANA ROAD/19-20/32756 Dated
02.03.2020 for Disposal of Carbon Slurry.

Dear sir,

Against above referred E-‘auction, H-1 bid of M/s Shubham Sales Co, Rohtak was accepted and Acceptance letter dated
30.11.2020 & Delivery Order dated 30.03.2021 by MSTC was issued to them. Subsequently, letter dated 15.12.2023 was

2 1INN 1VdINVd

FleE Dhiblh

£ i led
A
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issued by MFL Paripac to b4s Shubkam Sales Ca,, Achtak 12 s1aew the ifbng af the carban sluiry lying in the tackon
ponds @ Moo, Panipat. Patty has nol zompleted ihe lifticg of tbe auctioned matarial till date.

Further, witnretarande (oo 1He order dated 28 DF FO7S passed by Hon'ble NG T in the O& 62042002, you are requested to
provide tna lis1 of registerea panies deahng in lifting of Carbon Slurey (undear HYYh Rules-2006 Cat, 18,2 Schd.-l)
avalable with %A5TC &1 1the earhesh abest by 1209 2024,

F.I:_P.ﬂr'ﬂ'_.

g TAT aftom,

TOTE (HTAAN-ECE

dWeT ReAnAY BREEE, b lm
T ke nai@nll goan

}nf!l‘ﬁﬁ‘:ff:?rﬁHﬁarﬁmﬂ*ﬂﬁﬁ%‘wﬂaﬁ?hﬂa#ﬁwaﬁmﬂﬁﬁmﬁ,mﬁﬂ&m
éaﬁﬁaﬁﬁfaﬁ‘amwwa:m#ﬁvﬁﬁ&m#w#wnﬁﬁmim%ﬁ
HIT T B wooam, S m wiRiE s W # oA AW T §ha &= T e

R R v M d |vh & yfafrm ura el Fam ST i A s T =
FTET wAEA § A e T T Ioged wraw F P gemErh g

S TS RS & T3 AR S & S FRfrs wEuet anh ¢ B g e A
FE of GTSIW A TE, ALY TH 9 MW eI F IO B Op aen TEE off fT apr

At & Tor Tavmee ST € e |

Disclamer  This communication is corfdental & privileged This email and any liles fransmitted with
it are confidemial and internded salgly for the use of the individual or enlity o whom they are
addicssed. If you have received this ermadl in amar you should net diszaminate, cisinbute or copy the
emai’, furilier nolity the sender immediately & delate the emad from your system. Lse of s email n
any manngr by anyone olker than the addresseée 15 unauthorized and Sha | be able 1o take
appropriate actiors aga.nsl such usage . .
Matlional Fertilizers Lisiled has 1aken reagsonable precaulions o ensure that no viruses aré presertin
thus ermail aowever, 1t cannot accepl respen ity for loss or damage aricing from “he use af this
ermnail or allackment.
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From: nroopn8@mstcindia.in [mailto:nroopn8@mstcindia.in]

Sent: 17 September 2024 20:00

To: vkmeena@nfl.co.in

Cc: mpatil@nfl.co.in; seemachawla@nfl.co.in; rmnromstc@mestcindia.in; SETU DUTT SHARMA

Subject: RE: Request for providing list of registered parties dealing in Carbon Slurry (under HWM Rules-2016 Cat. 18.2
Schd.-I) available with MSTC.

nEvRE | e,
Dear Sir/Mam.

Frs1 Az oy Feafia o w3y ¥ wien & w7 ferflad a1 S @9 1 gied &4 569 e, TEdE e m e,
2016 3T SR 1V SR 30k 1 o GreH § GATHg STal § HILT 2 aTed Srcamarsd 1 U A {@TE w@dr el 5 #e
ST €0 CEEETER (HEAT 1 IR [V & S T8 o7 &, $e wuadet saeh fag @z o e e 78t v @ gl
T SR o N S HAT WA 0 S Al BT 8 i 5 IRt SETs SZE i SanT S e
Please inform the written or verbal communications with the buyer with respect to the delivery of the material.
Further, MSTC maintains a separate reccid of the bidders who deal into the products listed out in the Schedule
IV of the HWM Rules, 2016 and the amendments thereatter. As carbon residue/slurry does not come under
Schedule 1V of the HWM rules, MSTC is not maintaining the separate records of the buyers for the same.
Further, you are requested to mention the clause no./section no. of the NGT OA which required MSTC to
provide the list of the buyers of Carbon shury/residue so that we may try to use the backend database of MSTC
and try to get the requisite information to provide the same to you. if possible. -
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ggare / Thanks

wag™ / With Regards.
TS 93/ Manoj Pandey . i

37 w=49e / Deputy Manager

et fafide (9ma @@ @ 39HA) & fag / For MSTC Lid (A Govt. of India Enterprisc)
g7 faFg wam, 30/31vu, qgenm o / Jeevan Vikas Building. 30/31A, Ist Floor

AHE A U (FRE & §WH), T3 oAt / Asaf Ali Road (opp. Hamdard), New I?elhi — 110002

Ph.:- 011-23214201, 011-23213945, 011-23212358
https://www.mstcecommerce.com. https:/www.mstcindia.co.in

i
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Disclaimer

The contents of this email and any attachment(s) are confidential and intended for the named recipient(s) only.
It shall not attach any liazbility on the originator or MSTC Limited or its atfiliates. Any views or opinions
presented in this email are solely those of the author and may not necessarily reflect the opinion of MSTC
Limited or its aftiliates. Any form of reproduction, dissemination, copying, disclosure, meditication.
distribution and/ or publication of this message without the prior written consent of the author ot this email is
strictly prohibited. If you have received this email in error, please delete it and notify the seinder immediately.
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seemachawla@nfl.co.in
From:

Sent:

To:

Cc:

Subject;

Dear sir,
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VINOD KUMAR MEENA <vkmeena@nfl.co.in>

18 September 2024 12:42

nroopn8@mpstcindia.in

mpatil@nfl.co.in; seemachawla@nfl.co.in; rmnromstc@mstcindia.in; 'SETU DUTT
SHARMA'

RE: Request for providing list of registered parties dealing in Carbon Slurry (under
HWM Rules-2016 Cat. 18.2 Schd.-I) available with MSTC.

In reference to your trailing mail, kindly refer the clause no./section no. 51 & 52 of the Hon’ble NGT OA
620/2022 and provide the list of registered parties dealing in lifting of Carbon Slurry (under HWM Rules-2016
Cat. 18.2 Schd.-1) available with MSTC.

Regards

fasrg FaR Ao,
S (JEA)-Tey,

T Bieagay fafaes, g=aa

SA: vkmeena@nfl.co.in
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